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LEGISLATIVE ASSEMBLY .
Friday, tl_w 3Qtlz July, 1943. .

The Assembly met in the_Assembly Chamber of the Council House ab
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rsahim) in
ihe Chair.

STARRED QUESTIONS AND ANSWERS.
(a) ORAL ANSWERS.
ALLOTMENT OF WAGONS FOR CoAL AND FoOD GRAINS SUPPLY TO CERTAIN PLACES-

115. *Mr. Amarendra Nath Obattopadhyaya: (a) Will the Honourable
Member for War Transport be pleased to state in detail and lay on the table
a statement regarding the allotrnent of wagons for coal supply from: the coal
fields of Jheria and Ranigunj to Delhi and Bengal, during April, May, June
and upto 26th July, 1943? .

(b) Did the Honourable Member receive complaints about the scarcity or
inadequate supply of coal to Delhi and Bengal during these months, and was
. coal sold at controlled rates in Delhi and Calcutta and neighbouring distriéts?

(¢) What number of wagons were allotted for transport of wheat, bajra
and rice from the Punjab, United Provinces, Bihar and Orissa, to Bengal and -
other provinces, and what quantity of these commodities was transported, pro-
vince by province, during these months?

The Honourable Sir Edward Benthall: (a) A statement is laid on the table
. giving the allotments of wagons distributed undér the Provincial Quota Bcheme
to' Bengal and the Punjab including Delhi, during April, May and June, 1943.
1 have not readily available the figures for Delhi month by month in detail.

(b) Yes. .Coal was.sold at the controlled rate in Delhi, and generally at
this rate in Calcutta, where a few cases were reported of rates higher than the
controlled rate being charged. . : '

(c) Wagons are not alldtted for food grains as they are for coal. Railways
were msked to concentrate on movement of food ‘grains, but the actual number.
of wagons which carried these grains from different provinces to Bengal during:
the months mentioned are not readily available and cannot be ascertained with-
out undue lubour and trouble.

Statement.
No. of wagons allotted under the Provincial Quota
System to the Provinces of Bengal and the Punjab

. (including Delhi). .

_ Bengal.  Punjab (including Delhi).
April 1943 . e 082 788 (oo 9 Dethd)
May 1943 . SO 1,739 533
June 1943 . oL E 2,241 406

_ Sardar Sant Singh: May I know from the Honourable Member if it is a fact
tllmt w;ugons have been allotted for race-course horses from Bombay to other
places?

‘The Honourable Sir Edward Benthall: Race-course traffic has been curtailed
and distance limited. ' ’ .

h Sardar Sant Slpgh: May T know if it is a fact that the restrictions put upon

@ movement of race-course horses through wagons are very nominal and
wagonl:s are still given for that purpose? -

. The Honourable 8ir Edward Benthall: The instructions are that wagons

houl . i PR . .
:ra?f;icd, not -be given for that purpose if it interferes with any other important

Mr. endra Nath Chattopadhyaya: With reference to part. (b) of the

2::1’-‘:'0", did the Honourable Member receive complaints about the acarcity of

The Eononub!o 8ir Edward Benthall: I have Kad complaints.
( 203 ) ~ A
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Mr. Lalchand Navalrai: May I know from the Honourable Member whether
there is an adequate number of wagons available now and also whether there is
an adequate quantity of coul? . o

The Honourable Sir Edward Benthall: There @re inadequate raisings of coal
in felds outside the Bihar and Bengal coal fields. There are difficulties in
getting an adequate number of wagons. for the transportation of coal from the
Bihar and Bengal coal fields. .

Mr. Lalchand Navalrai: May T know if the Honourable Member possesses
a sufficient number of wagons to be able to allot them to the people when they
ask for them? : -

The Honourable Sir Edward Benthall: 1 may inform the Honeourable Mem-
ber that the scarcity of wagons still persists.

RECRUITMENT oF TEMPORARY ENGINEERS ON NORTH WESTERN RAlLway.

116. *Mr. Lalchand Navalrai: (a) Further to unstarred question No. 49 and-
snswers thereto in the Legislative Assembly on the 15th March, 1948, will the
Honourable Member for Railways be pleased to state if suitably qualified Civil
Engineers, as required under the conditions of the advertisement were available
in the subordinatés ranks of the Railway? ' ‘

-(b) Is it a fact that men of the required or even higher qualifications
alrendy in Railway service were barred from open selection and non-experienced
officers were appointed? .

(¢) Why were these temporary Engineers not recruited through the Federul
Public Service Commission ? ) ‘

(d) Is it a fact that condition No. 8 of the advertisement stated that the
posseszion of practical experience would be desirable? If. so, why were the
qualified Civil Engineers in the subordinate ranks of the Railway, whe had

- practical experience ignored?

-

(e; Was it laid down in the advertisement that a higher initial salary not
exceeding Rs- 450 per mensem would be allowed to any ‘candidate holding
specaai qualifications and practical experience? Was any consideration given
by the Selection Board or the General Manager to the appointment of any
person on higher pay? _ . i :

() How many men were recruited on the initial salary of Rs. 850 per
mensem after three months’ training, and how many were recruited on a higher
initial salarv not exceeding Rs. 450 per mensem?

(=) 1e it not a fact that some Civil Engineers whoohad not been confirmed
in the Subordinate Cadre, actually applied for these posts, but they were not
considered ?- e

The Honourable Sir Edward Benthall: (a) I understand there are subordi-
nates on the N. W. Railway with the academic qualifications prescribed.

(b) The selection was confined to persons not in Railway service.

. (¢) Tt was not considered necessary as these were temporary appointments:
the Federal Public Service Commission concurred in this view. .

(d) The reply to the first part is in the affirmative. A& regards the second
part, it was considered advisable to fill these posts by outside recruitment as
the men in service were not suitable. -

() The answer to bath parts is in the affirmative.

(f) Five and none. o _

(g} T understand that the two subordinates who epplied held permanent
posts in the subordinate cadre. They were not considered as it was decided to
fill all the posts by outside recruitment. B

- Mr. Muhammad Nauman: With reference to part (f), may I know howa
many of them were Muslims, Hindus and Anglo-Indians?

The Honourable Sir Edward Benthall: T do not think I have that informa-
¥on available on the file, Sir. Lo

Mr. Lalchand Navalrai: May I know if these temporary men have heen
taken in order to be retained against the competent and qualified subordinates?

‘The Honourable 8ir Edward Benthall: No, Sir. T understand-that they are
nurely ternporary war arpointments.
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Mr. Muhammad Naumam: With reference to part (c) of the question, may
i know whether the Publjc Service Commission will confirm these appointments
or they will have the option of revising, and also whether these men have heen
récrhited on permanent basis, or not? . D

The Honourable Sir Edward Benthall: Sir, I shall require notice of thab
«question. . .

4 Mr. Muhammad Nauman: The Honourable Member may at least tell us as
to what has been the practice. . o .

The Honourable Sir Edward Benthall: I shall require notice of that question.

Mr. Lalchand Nayalrai: May I know whether the Honourable Member is
aware of the fact that some of the direct recfuits who have been taken tem-
porarily are not fit to occupy those posts, but still other subordinates who have
applied for those posts have been refused?

The Homourable Sir Edward Benthall: I am informed that the General
Manager is satisfied with the result. .

Mr. Muhammad Nauman: Is it a fact that those recruitments havé been
made at the whims of the officers who were in charge of those recruitments
without due regard being given to tha qualifications of individuals.

The Honourable Sir Edward Benthall: * The Honourable Member has made
a sfaterment and not asked a question, and the statment appears to be inaccu-
rate.
Mr. President (The Honourable Sir Abdur Rahim): Next question.

Mr. Lalchand Navalrai: We do not get sufficient replies already. .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
tas already put many questions. Next question.

DECISION TAKEN e APPOINTMENT OF JUDICIAL OFFICERS TO HEAR APPEALS, ETC .
ON RAmLwaAys.

117. *Mr. Lalchand Nava¥rai: With reference to the Honourable the Railway
Metber’s reply to the debate on a resolution by Mr. Jamnadas Mehta, to
consider whether judicial officers be appointed to hear appeals cn Railways
and t» review personal cases, does the Honourable the Railway Member propose
to make a statement whether any decision has been taken in the matter? If
50, will he make a brief statement giving-important particulars of the scheme?
1f 1o action has been taken, when is he likely to c6me to a decision?

The Honourable Sir Edward Benthall: With reference to the first two parts
of the question, T would point out that the offer to consider whether, we can
find judicially trained as well as Yjudicially minded officers was made on the
assumption that Mr. Jamnadas Mehta’s Resolution moved on the 18th Feb-
ruary, 1943, would be withdrawn. It was however pressed to a division on the
25th March, and lost. I have, however, carefully considered this matter and
come to the conclusion that the course suggested is impracticable. The last
part does not arise. )

Mr. Muhammad Nauman: May I know if the Honourable Member nas also
considered the advisability of ‘entrusting this work to the Becruitment Com-
mission whiech has been appointed on the North Western Railway as an ex-
periment for the present?

The Honourable 8ir Edward Benthall: No, Sir. R

M:. Lalchand Navalrai: May I know it the Honourable Member is awar
that that Commission has not much work to do, and, if so, whether he would
be yrepared to pass of this work to them? . :

The Honourable Sir Edward Benthall: I am informed that it is very busily
employed, : -
RECENT APPOINTMENT OF FIvE CLERKS OF THE MINORITY COMMUNITIES IN THE

. Karacmr Drvisional. OFFICE.
R 118. *Mr. Lalchend Navalrai: (a) Will the Honourable Member for
aiiwavs be Pleased to state whether it is.a fact that certain clerks were
gocent]y appomted in the Divisional Office, North Western Iiail\vay; Karachi?

(b) Is i1t o fact that the General Manager, North Wesxteih. Railwav, asked

A2
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the Divisional Superintendent, Karachi, to provide for five clerks belonging
to the minority communities who had been pominated by the North “Webes.
Railway Subordinate Service Commission for posts referred to in- parg’
above by adjustment of transfer of the General Community clerks to
outside the Divigional Office? If-so, why? ] R et
(c) Will the Honourable Member please refer to the Government of In?n._ p
Home Department Resolution No. F. 14/17-B./83, dated Simla, the 4t
July, 1934, and say under what specific provision the order of the Genéral

Lo

Manager, North Western Railway referred to in (b) above giving favoured
treatment to certain .communities can be justified? Jf no such provi

exists, do Government propose to issue instructions that the legitimate clsims
of all communities he safeguarded in the Railway service? If not, why not?

The Honourable Sir Edward Benthall: (a) The Honourable Memnber has not
specified the period to which he referse. I understand that 5 clerks were ap-
pointed in May, 1943 and 4 in June, 1943 to the office of the Divisional Superin- ,
tendent, Karachi. L

(b) T am inforined that the General Manager, N. W. Railway, has issued nc
such orders; the second part does not arise.

(¢) Does not-arise in view of the reply to part (b).

Mr. Lalchand: Navalrai:- With reference to part (b), I have not been able to
follow the Honourable Member clearly. 1Is it a fact that those five clerks were
made to supersede the Generul Community clerks?

The Honourable Sir Edward Benthall: Sir, I answered part (b) by saying
that I am informed that the General Munager has issued no such orders. The
second part of the question does not arise.

Mr. Lalchand Navairal: T can tell the Honourable Member that it is a fact
that it has heen lone and cherefore [ ask will the Honourable Member make
an enquiry,_in order to find out who has done it if no such orders huve been
issued by the General Mannger?

i The Honourable Sir Edward Benthall: T am not satisfied that it has been
one.

Mr. Lalchand Navalrai: The Honourable Member may take steps to satisfy
himself. Tt ie not enough merely to say that the Genernl Manager has not
issued the orders. 1 am asking whether such a thing has actually happened
and, if so, will the Honourable Member tuke steps to correct it? .

The Honourable Sir Edward Benthall: 1 ‘think I answered the Honourable
Member’s question as he put it, but T will go into the matter. .

DETERIORATION OF EFFICIENCY OF THE KARACHT DIvISIONAL OFFICE.

119. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Rail-
ways be pleased to state whether it is a fact that about 15,000 claim cases
and references are pending in the Divisional Office, North Western Ruilway,
Karachi? If so, what action is proposed to be taken to expedite their dis-
posal and an early settlement of public claims? If none, why? .

(b) If the reply tp the first portion of part (a) above be in the negative,
what is the actual number of the pending claims and references?

(¢) Has' the number of clerks in the (%ommercial Section of the Divisional
Office, North Western Railway, -Karachi, heen increased since September,
1939? If so, how much, and are all these men working in the Commercial
Section, or some other Sections? If so, why?

(d) Is it a fact that the efficiency of the DivisionAl Office ag a1 whole
has deteriorated owing to the appointment of persons of minority -communi-
ties with lower qualifications than are prescribed for the clerical posts before
the war? If not, what are the reasons for the deterioration of efficiency? If
the deterioration of efficiency is due to the shortage of clerks, is it praposed
to employ more men? If not, why not? .

(e) If the reply o the first portion of part (a) above be in the affirmative,
.18 it proposed to adopt the recommendations contained in parageaph 179 of

Mir. Desouza’s Report regarding filling of temporary posts without riaintain-
ing communal ratios? If not, why not?
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The Homourable Sir Edward Benthall: (a) No; the other parts do not arise. :

(b) The number of cases pending on 30th June, 1948, was 1,554.

(¢) Yes, by 18 additional temporary clerks who are al working in the Com-
mercial Branch. : L . :

(d) The answer to the first part 18 in the negative. As regards the second
part it is frue that there has been & slight lowering in <he efficiency of divisional
offices due princjpally to a large number of temnporary clerks and also to the
scarcity of suitably qualified canflidates, while discipline under present condi-
tiuns w® not entirely satisfuctory. As regards the third part, additiona! posts are
sanctioned as and when necessary and the question of discipline is receiving
attention. The last pari does not arise.

(e) Does not arise.

Mr. Laichand Navalrai: May I know whether these clerks were made to
work in the eominercial ranks because, there was much work to be dohe?

The Honourable Sir Edward Benthall: Yes, Sir.

COMPLAINTS AGAINST 'DEPUTY CHIEF AccounT® OFFICER FROM THE SUB-HEADS IN
TRAFFIC AOCOUNTS BRANCH OF THE NorTH WESTERN RalLway.

120. *Sardar Sant Singh: Will the Honourable Member for Railways please
state if o complaint by telegram was received from the Sub-Heads in the
Traffic Accounts Branch of the North Western Railway alleging that they
have been abused by their Deputy Chief Accounts Officer for not appearing
in an examination prescribed by him? If so, was an enquiry held into the
matter? If not, why pot, and if held with what result? )

The Honourable Sir Edward Benthall: I have called for information and a
reply will' be laid on the table of the House in due course.

FALL 1N THE COAL SUPPLIES TO INDUSTRIES.

121, *Mr. K. 0. Neogy: (a) Will the Honourable Member for War Transport
please state if it is & fact that a large number of industrial concerns in the
etf)unt.ry have been reduced to the verge of closing down for want of supplies
of coal? :

{b) Is it a fact thav supplies of coal to industries have been greatly reduced
-on account of the programme undertaken by the Government of India for build-
. ing up forty days’ stock of coal for Reilways? ° _

(e) If the reply to (b) be in the affirmative, how did the Railways’ stocks of
coal come to be depleted to such an extent as would require to be replenish=d
at the cost of the closing down factories manufacturing the essential war and
<ivilian needs? _ .

(d) Are the Government of India aware that the building up of forty days’
stock of coal for Railways would take about three to four months during which
period the industries (including major industries like textile and sugar) will be
-greatly handicapped and their production likely to be considerably reduced?

The Honourable Sir Edward Benthall: (a) A number of industrial concerns
have been having difficulties in regard to their eoal rupplies and some have had
to close down for short periods.

(b) Yes, during the past 2 mouths. .

_(,cs} Loeo conl stocks were depleted in the first instance, owing to shert
raisings in the coalfieids outside Bengal and Bibar and to the short supply of
wagons in the Bengal and Bihar coalfields, Other factors which contributed
‘to depletion of stocks were the disturbances in August and September, 1942 and
the c:vclone on the East coast in November. During the winter and spring:
‘supplies to essential industries could therefore only be maintained at the expense
of Railway requirements. When it became upparent that Railway stocks
were reaching a dangerously low level, steps were taken to place supplies to
Railways back on to the priority to which they were entitled and to rebuild
‘their stocks which had in many cases fallen below the level of industrial stocks.

(d) Government are aware that the building up of Railway stocks up to 45
days by the target date of 86th September is having adverse efteci on th>
‘requirements of industries. Government are putting into operation certain pro-
‘posair which it is hoped will relieve industries maferially, but it in essential
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tha' mndustries should exercise the fullest econdinies in the consumption of coal
and make use of every form of ulternative fuel if they are to maintain their
present pitch of production. :

Mr. K. C. Neogy: As regurds the proposals which Government have under
consideration, with refergnes to his reply to (d) of the question, will the Hon-
ourable Member be pleased to state whether these have heen communicated to
*he commercial bodies for their opinion. .

The Honourable Sir Edward Benthall: Th¢ proposals are not yet complete-
and they are, as s matter of fuct, being discussed today in Delbi with the Con-
troller of Counl Distribution. But. preliminary discussions have taken place with
the commercial bodies. . ’

Mr. K. 0. Neogy: Are the proposals in the shape of temporary proposals to
tide over temporary difficulties, or are they likely to be made permanent? ‘

The Honourable Sir Edward Benthall: Theyv are comprebensive.

Sir Vithal N. Chandavarkar: Will the Honourable Member t2ll the House:
what alternative fuels he has in mynd for Ahmedabad and Sholapur?” _

The Honourable Sir Edward Benthall: In Ahinedabad wood fuel has been
used to a considerable extent, and we hope still further use will be made of it,
and the same applies to other parts of the countrv. Several industries are doing
their best to make use of wood fuel to assist in the position. Ir ciher parts.
oii fuel may be a possible substitute.

Mr. K. 0. Neogy: Is the Honourable Member in u position t; indicasa
generally the broad features of the proposals he referred to? ’

The Honourable Sir Edward Benthall: No, Sir. T think I had better not
enter into those details today, but I will say that one of the steps being taken is.
to reduce the rates at which railway stocks arc being byilt up. ‘

CasH AND SMALL COINS RECEIVED FROM SALE OF PASSENGER TICKETS BY EAST
INDIAN RAlLwaAY.

1122. *Dr. Sir Zia Uddin Ahmad: (a) Will the Honourable the Railway
Member please state the cash receipts by.the East Indian Railway in the
months of June, 1941 and 1943 from the Booking Offices selling passcnger
tickets under the account ‘Railway Fares’? :

(b) What is the value of small coins received by the East Indian Railway
Administration under the heading mentioned in (a) in the months of June, 1941
and 1943? :

. The Honourable Bir Edward Bénthall: (a) and (b). I am enquiring whether

the information is readily obtainable." If it is 8o, a statement will be laid on the
thb]l‘!.

RAILWAY ACCIDENT NEAR BORGAON, AKOLA.

$128. *Dr. Sir Zia Uddin Ahmad: (a) ‘Will the Honourable the Railway
Member please give a detailed dccount of the Railway accident near Borgaon,
Akola (Berar)? ‘

(b) What is the finding of the Inspector? ’

(c) Was it due to the negligence of the Railway staff of Borgaon, Great
Indian Peninsula? , _ ‘

(d) Is it not » fact that Mr. Abbas Ali, Advocate of Khandwa, who was
travelling by that +rain was found dead under the debris, and that his bhody
was removed and buried at Akola? .

(e) What compensation have Government paid to the members of the bereav-
*ed family?

The Honourable 8ir Edward Benthall: (a) At about 05-835 hours ¢n Friday.
the 4th June, No. 1 Down Mail, exz-Bombay to Calcutta, ran into the rear portior
(concisting of 15 vehicles) of 105 Down goods train at mile 872 between Akala
and Borgaon ‘stations on the G. I. P. Railway. These 15 vehicles had been
detached just outside Borgaon station as the engine was unable to pull the whole
load. .

The impact was severe. The engine capsized, its front end being smashed up
and frame bent. The tender was also badly damaged and the nex: vehicle was

+ Answer to this question laid on the table, the questioner being absent.
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completely wrecked. The underframe of the secoud vehicle ““telescoped’ into ths .
third vehicle, which was a Restaurant Car. The fourth vehicle was damaged.
The {ront bogie of the fifth coach derailed. The remainder of the {rain did not

suffer much damage.

As the collision occurred, all lights were extinguished, but a fire was observed
in the wreckage of th¢ Dining Car at sbout 07-00 hours which was extmguished
by scme British Other Ranks who were passengers on the train. -

The brake-van of the goods train was badly smashed and thrown to the left
of the engine of the mail train. The next four wagons were also smashed up
ani capsized. The sixth vehicle was derailed, the remaining 9 were uol damaged *
or derailed. i : .

According to the latest information, the total casualties, including deaths
in hospital, number 76 killed and 148 injured. . i

(b) and (¢). The final report of the Inspectorate has not yet beer: received.

(d) and (e). I am having enquiries made and will lay a reply on the table
in due course. )

FarL 1N THE CoAL SUPPLIES TO INDUSTRIES.

124. *Mr. K, O. Neogy: (a) Will the Honourable Member for War Transport -
-Department be pleased to state whether he has received any representation on
behalf of the industrial concerns in the different provinces, since April last,
complaining about the shortage in the supply of coal due to the paucity of
the available railway wagons? If so, does he propose to make a detailed state-
‘ment of the position, province by province, indicating the difficulties experi-
enced by the different industries and the steps, if any, that have been taken
to ease- the situation? -

(b) Is it & fact that several concerns engaged in the.execution® of war orders
have Qad to curtail their activities due to the shortage of, coal? If so, does the
Honourable Member propose to'make a separate statement regarding this point?
. (c) What is the position of the rice and flour mills in the list of priorities
for the purpose of allotment of coal wagons, and which are the industries that
enjoy a higher priority than the rice and flour mills for this purpose? What
is the comparative position of the tea gardems, jute mills, cotton mills, -and
glass faetories, separately, in the list of priorities for the purpose of allotment
of coal wagons? - ) .

.The Honourable 8ir Edward Benthall: (a) Yes. Complaints, rugarding short-
age of coal have been received within the last 6 weeks from the Indian Chamber
of Commerce and the Bengal Millowners’ Association and also froin the Pro-
vincial Governments of Madras, Bihar and the United Provinces. The situation
is due to the falling off in coal raisings in the coalfields of Central India and
Hyderabad State, the acute wagon position and the necessity of building up loe»
ceal stocks. The Controller of Coal Distribution could not in consequence allocate
adequate quantities under the Provincial Quota System_and to industries classi-
fied under item ‘H’ of the Priority list for coal despatches. The position has how-
ever been under review for eome time and it is hoped veryv shortly to introduce
a 1ationing scheme under which quotas of coal are to be refixed, in consultation
with the Departments concerned, for each industry in accordance vith its past
consuinption, its essentialitv, and the quantity of coal and transport available.
Tt is hoped that when the scheme bhecomes effective, supplies will be more
regular, though on a somewhat reduced scale.

_ %(b) This has happened in some cases. As I have said, the whole question
is under consideration,

() A copy of the existing Priority list for coal despatches is laid on the table.
This list, however, has not been operated with such strictness that classes lower
on the list are not given supplies till the requirements of those higher in rhe
list kave been fully met. Allotments are adjusted from day t» day in the
light of the wagon position so as to balance supplies to each class according
to the needs of the country, and special ad hoc assistance is given where possible
to industries whose stocks are low. Rice and flour mills come under two
groups: a small number of flour mills engaged on war orders fall under class

H' while the majority of flour and rice mills are classified under ‘J' snd
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obtain their supphes from the Provincial quotas. Jute and cotton mills and
glass factories are grouped under class ‘H’ and the tea industry has been
given a separate classification under ‘M’. )

rd
Statement, -
Ihes :xm.mg Priority List is as follows :
ipment Coal—Naval Coal. Coal uired by Defence Departments f§ w

Traffic and Bunker Coal. . ™ y Telence e ente for, ler

Bt, Lcoco coal, Indian General Navigation & River Steam Navigation Cos., and Port
Trust Cos

r(l:: Essential Electric Supp]y concerns, Oriental Gas Co., Bombay Gas Co., and water
WOTKS.
K lrt) Iron & Bteel Worl:s, Tatas, Bteel Corporntwn of Bengal, Indian Iron & Bteel Co.,
ulti.

E. Defence Se:wces requirements for Aerodromes, Road Blﬂldmg, Garrison Eng'mberl,
and Urdnarnice Factories.

F ‘Cement. Works.

War Priorities, Red List Firms,

lI War Puor:t:es, Cotton Mills, Jute Ml".l Rerolling Mills, Sugar Industry, Cotton
Gins and Presses, other Miscellaneous firms and other Engineering Concerns.

1. Works of Public Utility (other than Essential Elel.tr:c Cos., such as Tramway Cos.,
Municipalities and Petty Sfteamer Services).

J. Miscellaneous Indust.rles not directly on Wa» Work—Domeahc @nsumption ete.,
{Dutr:butmn given by Provincial Coal Controllers). .

K. Coke Ovens, both inward and, outward traffic.

L. Other Sanctions issued on behalf of the Chief Mining Engineer, Railway Board, and
Dot classified above, Public.

M. Coal for Tea Industry. . )

N. Coal for Brick Burning for Public and Civil supplies.

Mr. K. 0. Neogy: Has the Honourable Member received a complaint on the
seere that tea-gardens have been treated more fauvourably than rice wills in
spite of the rice shortage nowadays so far as the allotmf-nt of’ eoal wagon, 3
esneerned ? .

The Honourable Sir Edward Benthall: That is ot my experience, Sir. T
have had, I think, more complaints from the tea-gardens than froin the rice
mills,

Mr. K. 0. Neogy: Has tht Honourable Member received a cumplaint tu
1hat effect? A complaint, so-far as I know, was communicated cn the 18tn
July from Calcutta by the Indian Chamber of Commerce on this pcint. -

* "The Honourable Sir !dwu-d Benthall: Yes, Sir. I now recall such 2
comnmunication,

8ir Vithal N. Chandavarkar: Is it a fact that wagons were made available
for the transfer of an industrial concern from a British Indian Province to wuo

Indian State?

The Honourable Sir Bdward Bant.hlll 1 hme heard fhat statement and
investigation is proceeding,

Mr. K, 0. Neogy: Did the Honourable Member refer to any rn.tlonahzatlon
scheme in this connection?

The Honourable 8ir Edward Benthall: No, Sir. 1 did not refer to that.
But a rationalization scheme is under consideration.

Mr. K, C. Noogy Will he be pleased to give the broad features of this,
scheme?

The Honourable Sir Edwayrd Benthall: Again, Sir, I think 1 had better n~ %
go into those details which I understand are being d:seussed with the commbtr-
cial bodies principally concerned ~

Bir Cowasjee" Jehangir: Was this reply prepared before or after the floods
in Bengal?

The Honourable Sir Bdward Benthall: ] think after.

Sir Oowasjee Jehangir. Does it take into account the flodds and the conse-
quences of those floods?

The Honourable Sir Edward Benthall: The consequences -of the floods ere
serious, particularly to coal for distrbution eastwards. But T do not think
that alters anything that I have said in my enswer.



UNSTARRED QUESTIONS AND ANSWERS.

CorLEcTION OF CosT OF LIvING Innﬁx’ NUMBERS ON BEHALF OF THE RAILWAY
‘Boarp. ‘

20. Mr. Lalchand Navalrai: (a) With reference 40 the Honeurable the Rail-
way Member’s reply to my unstarred question No. 48, asked on the 10th March,
1943, in regard to the expenditure incurred by the Railway Board on the compila-
tion of the cost of living index numbers, will he be pleased to state whether any
figures of the cost of living index numbers are now being collected on bebalf of
the Railway Board, and whether they are published? If so, where? If not,
-why not? ' '

(b) Where do the central organisations for the collection of cost of living
‘index numbers exist, and what is the material supplied by them to the Railway
Board? 1f the same bas been published, does the Honourable Member propose
1o refer to such.a publication?
~ (c; Which provinces which are receiving grants from the Railway Board for
$he collection of cost of living index numbers supply this information to the
Railtvay Board, and is the same incorporated by the Railway Board or the pro-
vinecs in any asuthorised publication?  If so, which-are those publicatiohs?

The Honourable Sir Edward Benthall: (a) The answer to the first part is in
the affirmative; figures concerning the cost of living in selected rural centers
are being collected on behalf of the Railway Board, the answer {o the gecond
part is in the negative. As regards the last part, the information 1» pot. yet
suificiently detailed to Jjustify publication. )

* (b) The central organisation for the collection of cost of living index numbers
existe ht the headquarters of the Government of India; all the material collected
by the organisation is at tHe disposal of Government Departments. The mate-

rial collected has not been published. )
{¢) No province is receiving a grant direct from the Railway Bourd although

the Railway Board bear a portion of the Central Government’s chare of the
cost of the Provincial Schemes. As already stated the information has not ye

been published.

NON-ACCEPTANCE OF PRIVATE MEDICAL PRACTITIONERS’ CERTIFICATES.

21. Mr. Lalchand Navalrai: (a) With reference to the Honourable the Rail-
way Member's reply to my starred question No. 133, asked in September last,
in regard to the acceptance of private medical practitioner’s certificate without
the statutory need of reference to the Railway Doctor, and his reply io unstarred
question No. 50, asked on the 15th March, 1948, stating that matter was still
under consideration, will he be pleased to state whether a decision has been
reached in the matter? If not, when is it likely to be taken?

(b) Since the complaint refers to the North Western Railway subsidiary
rules being in conflict with the main rules framed by the Railway Doard, why
was the subsidiary rule not immediately amended to fit in with the parent rule?

The Honourable Sir Bdward Benthall: (a) The North Western Railway have
now cancelled their subsidiary rule on the subject. '

(b) Governmeni can see no impropriety in the length of time' taken for the
ssue of the orders referred to in the reply to part (a).

INSTRUCTIONS re RESERVATION FOR MINORITY CoMMUNJTIES IN ESTABLISHMENT
SEcTIONS OF RAliLwAY OFFICES.

22. Mr. Lalchand Navalrai: (a) Will the Honourable Member for Railways
be pleased to state whether the Railway Board have issued any instrustions that
8 celft'ﬂ’n,Perpentage of posts‘in the Establishment Section of an office be reserv-
i-d for minority communities? If so, why, and what is the percentage so fixéd
for each community? .

(b) Will the anourable Member please refer to the specific provision of the
Government of India Resolution, dated the 4th July, 1934, on the reservation for
recruitinent of posts for minority communities in the subordinate service under

(211 ) .
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which reservation id the Establishment Branch is being made? If no such
provision exists, under what other rule is this being done? -

(¢) Is it proposed to apply the percentage to offices as one unit, or branches,
sections and sub-sections as.wel and, if so, why? '

The Honourable Sir Edward Benthall: (a) The answer to the first part is i
the affirmative; as regards the second part, the Railway Board cousider it.
desirable that no particular community should be ‘handicapped by the pre-
ponderance of any one community in the Establishment Offices of Railways.
As regards the third part, the intention is that the representation of the minority
communities in Establishment Branches on each Railway shall correspond to the
overall percentage fixed for such communities on the Railway.

(b) Although there is no specific provision in the Government Resolution of
4th' July, 1934, the orders issued by the Railway Board are cbvered by paragraph
B thereof which make the orders therein applicable to all direct recruitment with
certyin exceptions; as also by Supplementary Instruction 5 issued in amplifica-
tion of the Resolution. .

"{¢) Generally, the orders are applied to all direct recruitment, by Depart-
ments or classes or grades as may be convenient. Government can see no
objection to applying the orders to sumller units if they consider such a. course

recessary; they, however, do not contemplate a revision of the existing proce-
dure.

NON-OBSERVANCE OF OERTAIN ORDERS r¢ APPEALS IN KARACHI Dw;s:bn, NorTH
WEsTERN RarLway.

23. Mr. Lalchand Navalrai: (a) With reference to Sir Andrew Clow’s state-
ment in February, 1942, in reply to the debate on g cut motion by the late Bir
Henry Gidney that orders had been issued to the effect that the appellate autho-
rity should briefly record the grounds of the appeal and the reasons for dismissing
it, will the Honourable the Railway Member be pléased to state whether these

gorders are being followed on the North Western Railway? If so, does he pro-
pose to lay a statement on the table of the House for the period 1st January to
30th June, 1943, when the appellate authority on the' Karachi Division of the
North Western Railway observed these instructions?
(b) Why are these instructions not being observed in full or in all cases? Is
“it proposed to insist that an appeal which is not disposed of in accordance with
Sir Andrew Clpw’s undertaking, would not be considered as having been pro-
perly decided, thus giving cause for another appeal to a further higher authority?
If not, how is it proposed to enforce these instructions?

(c) Does the Honourable Member propose to lay a copy of the orders issued
by the Railway fBoard on the points mentioned in Bir 'Andvew Clow’s speech?
If not, why not? . :

The Honourable Sir Edward Benthall: (a) T am informed that these orders
are generally followed on the North Western Railway. As regards the second
part, T regret I cannot undertake to collect such details under present circum-
“stances.

(b) As regards the first part, T have no reason to helieve that the crders are
not generally complied with. As regards the second part, the reply 'is in the
negative. As regards the third part, if such cases come to notice the appellate
authority will be instructed to comply with the instructions; the attention of the
authorities has been dfawn to the orders and the necessity for complying with
tbewa.

(¢) No, as the orders are confidential.

LoNe WorkiNG Hours FOR RAILWAY. RUNNING STa¥F.

24, Mr. Lalchand Navalrai: (a) With referecnce to the Honourable the
‘Railway Member’s reply to starred question No. 273, agked on the 10th March,
1948, giving an undertaking for a fresh investigation . in -regard to the long
running hours for running staff, will he be pleagad to state. the result of his
investigations ? )

(b) Is it a fact that Guards and Engine crew are continuously on duty for
about 12 hours and even more on the passenger or mail trains link system? If
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s0, why cannot the links be revised to reduce them to 8 hours per trip? If
not, why not? . .

(¢) Is it a fact that Goods Train Guards and crew are continuously on duty
for 20 hours and even more on certain working trains on the North Western
Railway? - ) )

(d) Is it proposed to fix a maximum limit of 10 to 12 hours Tor Guards and
crew working on Goods Truins? If not, why not?

.The Honourable Sir Edward Benthall: (a) The question has been looked
mto and Government are satisfied that as u rule running staff are not re-
quired to be unduly long hours on duty although there are oceasiunal exceptions
which the "Railways are endeavouring to eliminate. '

(b) Government understund that there may be some instances of the kind.
As regards the second part, the reply is in the negative, since Government do
not consider such action necesssry @s they are satisfied that the «>nditions-
generally are reasonable. )

(¢) Government understand that there is one such .case on the North
Western Railway snd the Railway is taking steps to relieve the staff at some
intermediate point in order to prevent unduly long hours.

(d) The reply %o the first part is in the negative. Government do not
consider such action either necessary or practicable but the matter will receive
attention if and when the application of the Hours of Employment Regula-
tions to running staff is taken up after the war. ) ‘
FrREQUENT DRrOPPING OF LEAD PLUGS AND . CONSEQUENT FAILURE or ENGINES

oN NorTH WESTERN RamLway. '

25. Mr. Lalchand Navalrai: (a) Will the Honourable Member for Railways:
be pleased to state if it is a fact that lead plugs in the locomotives on the North
Western Railway were filled with silver or some such better material before the:
war? Is it a fact that the same are pnow filled with a cheaper material, thus.
causing frequent failure of the engine and the dropping of plugs? .

(b) Does the Honourable Member propose to lay a statement on the table.
of the House, separately, for each Division of the North Western Railway for-
the periods (i) 1st April, 1989 to 81st March, 1940; and (ii) 1st April, 1943 to.
31st March, 1943, showing the dropping of lead plugs ? .

(e) Is it a fact that on the Karachi Division of the North Western Railway,
a iarge number of Drivers has been penalized for the dropping of lesd plugs? If
8o, why; when the railway. is unable to use a better material owing to the war:
exigency ? . ' :

(d) If the reply to the first portion of part (c) above be in the negative,
what is the number, separately, of employees so penalized on each Division of
tltl)e N;)rth Western @hilway during the two' periods mentioned in part (b)
above’ .

(e) What instructions do Government propose to issue to ensure that
.employees are not penalized for mishaps, etc., occurring due to want of good
material, thorough repairs and difficulty in replacing engines whicir have done
their guaranteed mileage owing to war? If none, why? ’

_The Honourable 8ir Edward Benthall: (a) The answer to both questions is in
the negative.

(b) No. .

(¢), {d) and (e). Although no change has been made in the composition of
the lead plugs, there has been a serious increase in the number of lead plugs
fused due to carelcssness on the part of the engine crews. The mnecessity
?f taking dl%lpl—mm‘}' hetion has, therefore, increased, and unless there is am
Improvement, it will be necessary to enhance the penalties. ~

COMPENSATORY ALLOWANORS TO SUBORRINATE SERVICE EMPLOYEES OF
CHI PORT AREA OF NORTH WESTERN RAILWAY.

26. Mr. Lalchand Navalrai: (8) Will the Honourable Member for Railways
be pleased to state what compensatory "allowances are paid to the employees
in subordinate service of the Karachi Port area of the North Western Railway,
and what the rates thereof are?.
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* (b)- Are Firemen treated as' members of the subordinate service? II so, are
they entitled to the same rates of allowances as are paid to the members of
the subordinate service employed in the Karachi Port area? TIf not, why not?

(¢) Is it proposed to do away with this anomaly in the matter of payment
-of compensatory allowances to Firemen and other members of the subordinate
-staff? If not, why not? ‘

The Honourable Sir Edward Benthall: (a) The information desired by the
Honourable Member is contained in paras. 1 to 8 of Appondix -V to. the .
State Railway Establishment Code, Vol. I, a copy of which is in the Library
«of the House.

(b) Presumably the Honourable Member is making a distinction hetween
subordinate and inferior staff. If so, he will see from the rules referred to in
the reply to part (a) of the_ question that special allowances in Karachi area
are allowed to both subordinates and inferior servants. As regards firemen,
those in grades IIT and 1V are considered subordinates while those in grades
I and II are considered inferior servants. Both categories draw allowances
at rates applicable tc each.

(c) The Honourable Member will see from the reply‘ already given that
there is no anomaly. .

STATEMENTS LAID ‘ON THE TABLE. .
“OBJECTS ON WHICH THE AVIATION SHARE OF THE PETROL Tax FUND WAS EXPENDED.
Sir. Gurunath Bewoor (Secretary, Posts and Air Departwent): Sir, I lay
on the table statements showing the objects on which the Aviation share of the
Petrol Tax Fund was expen?ed during the years 1989-40, 1940-41, 1941-42\and
1942-43 as promised in reply to part (b) of short notice question No. 148,
asked in the Council of State on the 28th August, 1984.

.Statement showing the objects on which the Aviation share of the Petrol Tax Fund was evpended
during the year 1939-40.

Object. Expenditure.
Clubs., Ra.
TFinancial assistance to Flying Clubs in India . . . . 62,500
- Training.
. Muaintenance of ‘ Link Trainer ’ (‘Link Trainer’ is a machine used in the training
of pilots) . . . . . . . P . . 4,650
" Training of Indians a8 pilots of multi-engined aircraft and ag wireless operators
on Govt. aircraft Avro-X . . ; . . . . . . 3,697
*Training of Pilots, Pilot Instructors and Ground Engineers at Flying Cluba
with a-view to provide a reserve of personnel to be ultfmately absorbed
,in the Air Forces . . . . . N N . @ . 11,726
‘ - _———
19,972
. Ezxperimental.
Adrcraft— L -
Expenditure in connection with the investigation of ¢ airlocks ’ on certain types
of aircraft engines in India . . . . . . . . 194
Works and Equipment— .
Purchase and installation at Juhu aerodrome, as an experimental measure,
of & G. A. L. smoke Trail Wind Indicator . . . : . 3,844
Experiments with premixed carpets of various depths on the top of the French ‘
drains at the Civil Aerodrome at Juhu . . . . . . 379
’ ' . 4,223
Lighting— : L —
Experiments to determine the relative merits of marcury, neon and sodium
beacons for air routes, and flight test® in connection therewith . 2,328
Miscellaneous itemg . - o . .o 19

- GrRAND TOTAL . 89,131
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Statermens ng the objects on which the Aviation share of the Petrol Tax Fund was expended.
o o : during the year 1940-41.

Object.. . Expenditure.
i _ Clubs. .
e Rs.
" Financial sssistance to Flying Clubs in India . . . 1,561,611
Financial assistance to Indian Gliding Association . . 15,000
1,686,511
Training.
Training of Pilots, Pilot Instructors and Ground Engineers at Flying Clubs
with'a view to provide a reserve of personnel to be ultimately absorbed in
the Air Forces . . . . . . . . . 29,733
Training of Pilots for Air Forces and as Pilot Instructors . . . . 1,10,820
Maintenance of ¢ Link Trainer ’ . . . . . N . . 4,200
Customs duty on ‘ Link Trainer * . . . . . . . . 7,464
Acquisition of eertain items of the property of the Aeronautical Trainipng Centre,
India, (Aircraft, etc.) with a view to issuing- them on loan to Flying N
Clubs . . . . i . . . . ' . K 15,000
Expenditure on repair and overhaul of Govt. aircraft VT-AIR, an aircraft
acquired from the Aeronautical Training Centre, India, on its liquidation . 1,761
Repair of aircraft VT-ACO (Mbth aircraft which belonged to Govt.) . . 1,240
Transfer of aircraft VT-AHF from Delhi to Patna. (This aircraft was also ac-
quired from Aeronautial Training Centre, India) . . . 222.
Purchase of aircraft for loan to Flying Clubs fos training . . . . 65,3568 - .
2,35,798
. Ezxperi men‘tal .
Works and Equipment—
Payment to Mr. Grubb for preparing an experimental landing ground at Vy-
poen (Cochin) . . . et e . . . . 250
Further expenditure on the G. A. L. smoke Trail Wind Indicator installed at
Juhu Aerodrdme . N . . L e T . 176
426
, ’ GRAND ToTaAL . 4,02,735

Statement ghowing the objects on which the aviation share of the Petrol Tax Fund was expended
during the year 1941-42.

Object. Expenditure.
- Clubs.

. . . . . . R.-
Financial assistance to Flying Clubs in India . . . . . 1,57,308
Financial assistance to Indian Gliding Association’ . . 5,000

3 . 1,62,308 -

Training.
Further expenditure on the training of Pilots, Pilot Instructors and Ground

l‘Fl‘(r:rgci:eers at Flying Clubs with a view to create & reserve for the Air
L] .

TR 240
Fm:?xl;;gsg:ndltum on the training of pilots and pilot instructors for 1. A. F.
Misocllsneous items .1 o1 "

1,707
Ezxperimental. |

. . LN
~Construction of a Wind Tunnel at the Indian Institute of Science, Bangalore,
for carrying out certain tests on aircraft | . . . . . 40,000
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Objeot. Expeaditure.
‘ Lighting.
Experiments in éonnection. with the lighting of the flying éap at the civil Rs.
Aerodrome at DumDum . . . . . . . o 10,439

Statement showing the objects on which Aviation share of the Petrol Tax Fund was expended
during the year 1942-43.

--bbject. PR Expenditure.
: Clubs.
: “Ras,
1. Grants-in-aid to Flying Clubs in India . . . . 1,09,972
2. Financial Assistance to Indien Gliding Association - 14,843
N 1,24,815
Training. ‘
“Training of & member of the staff of the Civil Aviation Directorate in certain
subjects pertaining to aircraft Inspection . . RN . . 1,443
Experimental.
1. Aircraft Operation of the wind tunnel at the Indian Institute of Science,
Bangalore, for carrying out certain tests on aircraft . . . . 6,050
2. Works and Equipment Emergency Equipment for removing disabled air-
craft of heavy type . . o . . . . 980
T 7080
’ ToraL 1,338,288

.CONDEMNATION OF THE COWARDLY ATTACK ON MR. M. A. JINNAH.

Nawabzada Muhammad Liaquat Ali Khan (Rohilkund and Kumaon Divi-
sions: Muhammadan Rural): Sir, T move:

“That this Asaé_mbly condemns the cowardly attack om Mr. M. A. Jinnah and
congratulates him on his providential escape.”

Sir, it is hot necessary for me to say much about the wotion which I
‘have the honour to place before this Honourable House. The subject-matter
.of the motion is one about which there cannot be two opinions and the per-
sonality of Mr. Jinnah is such that it does not need any introduction. He
is one of the greatest sons of India and is we]l kdown all over the world. ~The
news of the cowardly and dasterdly attack on Mr. Jinnah on the 26th of
this month in Bombay has shocked every right thinking man irrespective of
caste, creed or colour, from one end to the other of this sub-continent. I
have no doubt in my mind that every Honourable Member of this House

" would condemn this“outrage. We are indeed happy to know that God in His
‘mercy has saved the life of Mr. Jinnah and I am sure every section of this
House wi'l join me in congratulating him on his providential escape. As for the
Muslim League Party, it is not possible Yo express adequately in words our
feelings of relief, jcy and thankfulness to @od for saving the life of our
Leader to lead us and guide us. Qaide-Azam Zindabad.

Mr. President (The Honourable Sir Abdur Rahim): Motion mioved:
“That this Assémbly condemns the cowardly attack on Mr, M. A. Jinnsh and
<congratulates him on his providential escape.” . - ‘
The Honourable -8ir Sultan Ahmed (Leader of the House): I whole-heartedly
pssociate myself with the motion. Sir, I am sure there is no one in this House
"nor -any reasonable person outside who does not condemn such a dastardly
‘and cowardly attack on Mr. Jinnah. Tt is a matter of great relief that his-
" life has been saved and therefore we offer our hearty congratulations to him.
Sir, this_is an absolutely non-controversial motion and I am sure the House

‘
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mnust have been relieved to hear that Mr. Jinnah is absolutely safe and sound.
It is & wmatter of gruve concern and anxiety-to the House when a Mémber of
this House is uttacked and it is a matter of congratulation not only to Mr.:

Jinnah but a matter of congratulation to us that his life has been raved.

Pandit Lakshimi Kanta Maitra (Presidency Division: Non-Mubammadan
Rural):" Did Government condemn the outrage on Allah Baksh?

Seth Yusuf Abdoola Haroom (Sind: Muhammadan Rural): He was rot &
Member of this House, and Sind Government had condemned- the cutrege.

"Mr. Jamnadas M. Mehta (Bombay Central Division: - Non-Muhammuadan
Rural): I, like every one else here, rejoice that Mr. Muhammad Ali Jinneh’s
assailant could not successfully carry out his terrible intention; I feel relieved

‘that Mr. Jinnah escaped with slight injuries, and I congratulate him on that

happy escape. This is only as regards Mr. Muhammad Ali Jinnah.. T abso-
lutely deprecate any attempt to involve this House in a motion of this kind.
I am not at all sure that this is a good precedent. What is it that we congra-
tulate Mr. Jinnah upon, persenally and politically? Personally I congratulate
him, but there are hundreds and thousands of people who daily escape with
small injuries but . .

Nawab 8iddique Ali Khan. (Central Provinces.and Berar: Muhammadan):
But they are not Members of this. House. :

Mr, Jamnadas M. Mehta: I am coming to that. You do not congratulate
the hundreds_and thousands of people who escape small injuries. .

An Honourable Member: Quite right. - '

Mr. Jamnadas M. Mehta: Why do we congratulate Mr. Jinnah? Either
for his membership of this House or for his political eminence. Mr.
Muhammad Ali Jinnah does not even show us the courtesy of coming here.

Pandit Lakshmi Kanta Maitra: He is too big for it. .

Mr. Jamnadas M. Mehta: He does not even come here. That is the con-
temnpt swhich he shows for this House. :

Nawab Siddique Ali Khan: Question.

(Interruptions from the Muslim League Party.)

Mr. Jamnadas M. Mehta: You will not be able to silence me by any
sbouting. T am not giving way. I am not going te be silenced by any such
-shouting.

Some Honourable Members: Go on.

Mr, Jamnadas M. Mehta: I will have my say—that as a Member of this
House Mr. Muhammad Ali Jinnah treats this House with such scant courtesy
‘that he does not deserve any such commendation. If as a member of a poli-
tical party he is to be commended it is a bad precedent. Every time a
member of some pclitical party is assailed, you will have to agree to such- a
motinn unless you want to show that this was only reserved for Mr. Muharamad
Ali Jinnah, Tresident of the Muslim League.. And what is the record of this
Ppolitical party? A High Court Judge has told us that for the massacre of the
Sukkur Hindus the instigation came from this Muslim League. ’

Seth Yusuf Abdoola Haroon: No, Alluh Baksh was responsible, is  the
‘Court’s finding. ’

+ Mr, Jamnadas M. Mehta: You can read the report of Mr. Justice Weston
' (Tnterruption frem the Muslim League Benches.)

Bir Syed Raza Ali (Cities of the United Provinces: Muhammadan Urban):
‘Will the Honourable Mentber quote from the judgment of the Judge of the
High Court? That 1s the practice. Will he quote?

Mr. Pregident (Thc Honourable 8ir Abdur Rahim): The ' Honourable
Member (Mr. Jamnadas M. Mehta) is not giving way. -

Nawab Siddique Ali Khan: On a point of order, Sir. .

_ Mr. Jamnadas M. Mehta: I shall certainly bring the report of that enquiry

necessary. _ o

Mr. President (The Honourghle Sir Abdur Rahim): The Honourable

ember must resnme hic ceat gr .a_point of order has heen raised.

Nawab Siddique ‘Ali Khan: Ts the Honourahle Member in order to refer to
‘what happened in Rukknr in connection with this mction?
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Mr. President (The Honourable Sir Abdur Rahim): Bécause Mr. Jinuah,
is the President of the Muslim Leuague, 1 suppose that is the reason why Mr.
Jumnadas Mehta says that because of the alleged attitude of the Muslim
League in that matter he would not support this motion.

Mr, Jamnadas M. Mghta: Did the Muslim League condemn ihe Svkkur
massacre? Did they condemn the foul murders of scores of Hindu ‘leaders.
which took place? They instigated murderers and they treated them as
heroes, and they brought the whole public life into contempi.

Mr. Lalchand Navalral (Sind: Non-Muhammadan Rural): Did the Muslim
League condemn Allah Baksh's death?

Mr, Mubhammad Nauman ;Patna and Chota Nagpur cum Orissa: Muhnm-
madan): Yes. Did you do? o

‘Mr. Jamnadas M, Mehta: I am not now concerned with that, but I know
that scores of Hindu leaders of the greutest eminence including Swami Shrad-
danand were foully miurdered. The Muslin League had ‘not a word to say.
Can such a party be said to have come with clean hands to this House, when its
leader is sitting mum, when murders of political leaders of other parties are
going on gslore, that we should be asked to associate ourselves with such a
motion. Let themm come with clean hands first.- He who seeks equity must
first do equity. You do not deserve any such consideraticn as political
leaders. You are instigators, abettors of murderers and you come here before
me with. this motion?

Seth Yusuf Abdoola Haroon: You are instigating.

M4, Jamnadas M. Mehta: 1 will not allow such a thing to be perpetrated
nud 1 deprecate the Government so coolly surrendering their judgment to a.
motion of this kind and disturbing the business of the House. I say it is a
bud precedent. For Mr. Muhammad Ali Jinnah personally T have very great
affection. He is u gentleman of polished manners and social graces. 1 would
like to be with him, I have been with him, I have had mnany socials with
him. I am as happy as anybody else at his safety but I 1aust say vou are not
doing this personally for Mr. Muhammad Ali Jinnuh. It is for the Leader of
the Muslim League. Under what pretence are you doing it? I eunnot under-
stand why the business of this House should be interfered with in this (ut-
rageous manner for tho sake of the political leader of a party whose hands are
not clean, whose hands are red with murders . . '

Seth Yusutf Abdoola Haroon: Shame on you!

Mr, Jamnadas M, Mehta: Shame on those who denv facts ¢

Seth Yusuf Abdoola Haroon: This partyv hus never done that

Mr. Jamnadas M. Mehta: Shame on those who deny the facts.

Bir Muhammad Yamin Khan (Agrs Division: Muhammadan Rural): Lie,
absolute lieg :

Mr. Jamnadas M. Mehta: I don't want further to discuss this inatter,
except to say this that for Mr. Muhammad Ali Jinnah's escape T am grateful
to Providence and I wish him long life and prosperity and health., but for
Mr. Muhammad Ali Jinnah as the President of the Muslin League I have
not got the slightest sympathy. In fact, he is going to disrupt iny country if
he can, but I am not going to bring that issue hete. But look at the
past. Murders of leaders of the Hindu community have been committed and
not one word of sympathy has been said to the bereaved family or the affetted
community by him. Therefore, T-am not willing to associate myself with:
the motion and I would be surprised if any Party in this House should asso--
ciate with people whose hands are not clean.

The Honourable Sir Sultan Ahmed: I am sorry that the debate should
have taken thisx turn. After all, it was & simple and non-controversinl motion,
offering congratulations to Mr. Jinnah on his miraculous escape and nothing
more. So far as Government are concerned, we have associated ourselves wi
it, because he.is a member of the Assembly and the attack was certai:ﬂ

" dastardly and cowardly and we congratulatc- him on his escape, because he is w.
Member of this Assembly. -
Mr. Jamnadas M. Mehta: Will you do it for every 'member?
. .
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The Honourable Sir Sultan Ahmed: Ji you are attacked and if your life is
suved, 1 will do it.

Mr. Jamnadas M. Mehta: | was assuiled by the Congress six months ago,
but not a mouse wept in this House.

Mr. President (The Honourable Sir Abdur Rahim): It is a matter for regret
that a debate on a mction like this should have taken this turn. I did not
stop the Honourabie Member, Mr. Jamnadas Mehta, from making his remarks
on the alleged attitude of the Muslim League Party of which Mr. Jinnah is
the leader as they could not be said to be irrelevant. But I do hope that
Members who take pari in this debate will not go into matters which have only
an indirect bearing o the motion beforc the House.

Sir Cowasjee Jehangir (Bombay City: Non-Muhammaden Urban): Mr. Pre-
pident, I consider it a privilege to be allowed to associate mysélf with the
Resolution that hus been moved by Nawabzada Liaquat Ali Khan, not in his
capacity as the Deputy Leader of the Muslim League but as a citizen of India
and a Member of this House. I take this opportunity of doing so, as perhaps
the oldest friend of Mr. Jinnah in this ‘Honourable House. I have known him
for the last 42 years, . . . -

Mr, Jamnadas M. Mehta: Then you are older.

Sir Cowasjee Jehangir: . ., , and perhaps much longer and much better thau
any other Member of this Honourable House, including all members of the
Muslim League Party and therefore I repeat I consider it a privilege to be allow-
ed to associate myself with this Resolution. I am not going to enter into any
political discussion (An Honourable Member: ““Why did you leave his party?’’)
and I deprecate most strongly the speech just made by an Honourable Member
of this House. I deprecate it most strongly in the interests of my country.

Mr. Jamnadas M. Mehta: I deprecate your speech.

8ir ‘Cowasjee Jehangir: I deprecate it in the interests of my country, not
in the interests of the Muslim League or the Congress but in the interests of
Mother India.

Mr. Jamnadas M. Mehta: Where is Mother India? _

Bir Oowasjee Jehangir: That there should be an Honoursble Meinber of this
House who could put up such an exhibition on' an ocecasion like this is a disgrace
to him, and to this House.

Mr, Jamnadas M. Mehta: It is a disgrace to you.

An Honourable Member: Is the Honourable Member entitled to use the
word ‘Disgrace’?

Mr. President (The Honourable Sir Abdur Rahim): He is entitled to
express his own opinion.

Mr. Jamnadas M. Mehta: Then his conduct is disgraceful,

Sir Oowasjee Jehangir: We Indian must remember that when we speak in
public we speak to aninternational audieuce on an occasion like this. We have
been told that we are not a united country. It was onlv vesterday in a debate T
had bceasion to say that India was a united country on the issue before us.
Well, Sir, if there are such exhibitions ag this, is there any reason to complain
or 1o blame those who contend that even on the smallest matter, even on the
most solemn oceasion we cannot refrain from showing our communal hias.
There is no communal question before. us. An Honourable Member of this
House, a Teader of a party, who has been a leader of a party for years, of
which T bad the honour of heing & member, has had the unfortunate experience
of being attacked by a fanatic and has had a.miraculous escape and if we
thinlk it fit to show our thankfulness to Providence on that escape we are Jdoing
something that iz an honour to ourselves and a duty to ourselves and this Hon-
ourable House. T associnte myself fullv and wholeheartedly with the TReso-
lution and T trust that this Resolution will be conveved to Mr. and Miss Jinnah
on behalf of all his friends in this House. I further t¥ust that in matters like
this—it does not matier who it is or which member of this House has escaped
a catastrophe, we shall be ready to show our whole-hearted sympathy with him
and his familv and his friends,

Rao Bahadur N. Siva Raj (Nominated Non-Official): Mr. President, T desire
to associate myself with the sentiments expressed by Sir Cowasjee Jehangir in

B
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supporting the wotion of my Henourable friend Nawabzada Liaquat Ali Khan.
1t is very uqfortunate thatl Mr. Jamnadas Mehta should have chosen this
occasion to give vent to his personal feeling . . . - '

Mr. Jamnadas M. Mehta: No.- X
¥ Rao Bahadur N. Siva Raj: . ... personul views at any rate on the attitude
of the‘ Muslnr‘l. L«.:ague'l’arty. I cannot claim to know Mr. Jinnuh for such a
long time as Sir Cowasjee Jehungir but he was always very sympathetic towards
the attJFUd.e tlfat. 1 have tuken on questions concerning my community and what-
ever cohtribution he may or may not have made to the various questions aud
problems that stund i the way of India attaining her freedom and her national
destiny, the fact remains that so fay ac the minorities are concerned he has
mude it possible’ for tlose communities to organise themselves and to fight for
thei? uplift. It also shows to the public in India and elsewhere that meraly
because a community is organised on its own basis, it cannot be treated as a
purely anti-national party. No foe of Mr.Jinhah can ever maintain thai Mr.
Jinnah has at any time let down the interests of India. If anything, he is
one of the few politicians who is known for his indepéndence and integrity. I
associate mnyself with the Resolution and I support the motion.

Sir Henry Richardson (Nominated Non-Official): Sir, on behalf of my Group,
I support whole-heariediy this motion and join with those previous speakers who
have condemnned this outrage, which we deplore. While we have no knowledge
of the causes which led this misguided man to make this attack, there can be
no possible excuse or justification for the act and we sincerely congratulate Mr.
JJinnah on his providential escape.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Sir,
1 associate myself and my Party with the Resolution which has been moved
by my Honourable {riend Nawabzada Liaquat Ali Khan. I do not think that
the question of Mr. Jinnah being the leader of the Muslim League Party is a
relevant one on this occasion. If Nawabzada Sahib had not moved
that “Resolution, I myself would have moved it. It has been point-
ed out that Mr. Jinnah is a great personality in the country and he
has rendered services to the community in a variety of ways. But there is
another aspect of the question. Of late, there has been a growing tendency in
the country to regard murder as a political weapon and unless public opinion
asserts itself definitely,- emphatically and strongly against it, there will he a
great deal of difficulty in the future and this misguided view which has been
taken by some will lead to the most disastrous consequences for the country.

" Mr. Hooseinbhoy A. Lalljee (Bombay Central Division:. Muhammudan

Rural): Sir, T rise o associate myself with the Resolution that my friend
Nawabzada Saheb has moved. Many words are not required of me to support
this Resolution as I entirely agree with the remarks that have fallen frorn the
Leader of the House and my friends Sir Henry Richardson and Dr. Banerjea.
But I may be permitted to say a few words as I claim to belong to his com-
munity, as I claim to be one who has been living in the same city as he has
been and I claim to be one who has had the privilege of working with him for
several vears. I-do not claim as great a friendship as my friend Sir Cowasjee
..Tehnngi;, but I do feel that T know a great deal .of this great man. Up till
very recently the one thing that nobody ever denied to Mr. Jinnah was that
he was one of the straightforward, frank and honest gentlemen in the country.
No corruption, no flattery, no honour did he aspire. We have few persons to
admire of this calibre in this country. Tt is also a fact that he has rendered
to this country a great service for many years. He has been held up. till
very recently a great hero by the Indian nationals and we have in the City
of Bombay a Congress House known as ‘Jinnah’s People House'. Whutex{er
may he the position with regard to hix activities recently -in the Muslim
Lesague, it, can certainly be said that so long as he is at the hpad of that body
corruption or misdeeds must be taken fo be far away from him. That is 1ny
own personal belief, and I do not think T am wrong and T may further tell you that
T honestly feel that a man of that type who has been taken as a great man
all this time can never allow things to happen which have now been rec:ntly
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alleged against him. There have been very recently serious allegations made
against him which I admit I hear off and on, but 1 do appeal to my couutry-
men as Dr. Banerjea has said, that we ought to be very careful not in the least
way to encourage any disastrous attack such as this on our leaders or for the
matter of fact on anyone. In fact, nobody does it, but the least thing coming °
from any side in these days may bring forward a thing of this type which has
bappened now and if that happens that will be a great wrong and a great loss
to the country. ~'Wich these words I support whole-heartedly the: Resolution
that has been moved by my friend Nawabzada Saheb and I beg of you to convey
-our congratulations to Mr. Jinnah, \

Sir Muhammad Yamin Khan: Sir, 1 move that the question be now put.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

““That the question be now put.”

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:.

“That this Assembly condemns the cowardly attack on Mr. M. A. Jinnah and
«congratulates him on his providential escape.”

The motion was adopted.

—

MOTION RE THE RECENT PEGGING LEGISLATION IN
SOUTH AFRICA.
The Honourable Dr, N. B, Khare (Member for Indians Overseas): Sir, I
move:
“That the position arising out of the recent Peggi

into consideration.’’ ) . Lo
Sir, in response to one of those periodic waves of anti-Asiatic prejudice

‘which from time to time besmirches the name of South Africa and which tho
Union Government found difficult to resist there has been recently enacted
‘there the Trading and Occupation of Land (Transvaal and Natal) Restriction
Act, usually known as the Pegging Bill. It has the two following effects:

(1) In the Transvaal it extends for 4 further three yeard the provisions of the
interim legislation enacted for the year in 1939 and extended for another two
" years in 1941, by which purchases of property by Indians in areas not already
subject to other restrictions are prohibited without the special permission of the
Minister.

(2) In Natal it prohibits Indians from purchasing property and Europeans
froin selling property tc Indians in predominantly European areas in Durban
avithout the Minister's permission and provides for the extension of similar pro-
visions to other areas in Natal on sufficient cause being shown after enquiry.
‘There have been hitherto no statutory restrictions upon the acquisition of land
by Asiatics in Natal, though provision exists for the insertion of an anti-Asiatic
cclause in title deeds. . , .

Indian emigration to Natal began in 1860 upon the request of European
planters through the Governor. Reports reached India that the ° emigrants
were ill-treated and Indian emigration declined to such an extent that
planters continued to complain of a shortage of labour. An enquiry held in
‘the colony revealed that the reports were well founded; apart from other ill-
treatment, wages were habitually held in arrears and in many cases not paid
‘at all. Emigration to Natal was stopped by the Government of India in 1866.
It was reopened in 1874 on the enactment of measures by the Natal Govern-
‘ment which provided that the indentured labourer, on the expiry of his inden-
ture, might commute his return passage to India to a parcel of land for free
settlement,

European fears ‘of Indian expansion in Natal expressed themselves as early
s 1880 and in 1887 a Commission appointed by the Natal Government reported
that ‘‘the majority of white colonists are strongly opposed to the presence of
the ‘free’ Indian as a rvival and competitor either in agricultural or commer-
cic] pursuits’’. - As a result of pressure by the whité colonists the enactments
providing for free settlement of exz-indentured labourer were repealed. Tn 1894,
the Natal Parliament passed a measure depriving Indians of the parliamentary

dranchise. Mr. Joseph Chamberlain, in refusing to recommend the Bill for
. B2

ng legislation in South Africa be taken
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[Dr. N. B. Khare.)] :

Royal Assent, said “the Bill involves in a common disability. all uatives of’
India without exception and provides no' machinery by which an Indian can
free himself from this disablity whatever his intelligence, his education, or-
his status in the country. To assent to this measure would be to put an affront.
on the people of India such as no British Parliament could be a party to’".
And, in speaking to the Colonial Conference in 1897, Mr, Chamberlain said.
“we ask you also to bear in mind the traditions of the Empire, which makes.
no distinction in favour of or against race or colour and to exclude by reason
of their colour or by reason of their race all Her Majesty’s Indian subjects or
even all Asiatics would be an act so offensive to those people that it would be
most painful, I am quite certain to Her Majesty to have to sanction it”’.

Her Majesty's potential suffering appears to have caused little concern to.
many of the white colonists in Natal who stuck by their policy of using Indians.
for their own enrichment while denying them ordinary human rights and pri-
vileges, comparable to the policy of the snake in the fable, which lets the
rat make a hole and then occupies it itself. Some, however, saw the
inequity of such a policy. In 1907, a Commission in the Colony reported that
**absolute and conclusive proof has been put forth before the Commission that
several industries owe their existence and present condition entirely to inden-
tured ‘labour. The Indians are industrious, law abiding and on the whole
sober in their habits and it has been proved that their presence has had no
injurious effect on the morals of the ‘whites’ or the ‘natives’.’” In 1908, Sir
Leige Hulett, speaking in the Natal Parliament, said ‘‘“The condition of the
colony before the importation of Indian labour was one of gloom, it was one
that then and there threatened to extinguish the vitality of the country, and
it was only by the Government assisting the importation of labour that the-
country began at once to revive. The coast has been turned into one of the:
most prosperous pdrts of South Africa’’. There were those in England too
who felt themselves compelled to voice their disapproval of the Natal policy.
In 1908 Lord .Curzon said ‘‘in the first place, as regards South Africa itsel,
the Indian ‘coolie’ or at any rate the educated man who is behind the Indian
‘coolie” and has conducted this agitation, sees that the ‘coolie’ or the artisan
is invited and even encouraged to emigrate from India. We send him to a
colony which he enriches by his labour and then the society there appears to
turn round upon him as if he were a pariah dog”. These are not my wordsy
but those of Lord Curzon. He further savs: ‘‘He is penalised there not for his
vices but for his virtues. It is because he is a sober, industrious, frugal and
saving man that he is such a formidable economic danger; and then the Indian
remembers that at any rate in a large number of cases he has fought for the: -
British Empire in South Africa and that it was largely owing to his efforts
that Natal was saved'. '

In Transvaal, the Provincial Government was always i fuvour of a declared’
policy of segregation. By a law of 1885 amended in 1887, Asiatics were
forbidden to live. except in such areas and locations as may be set aside for
them on sanitary grounds. ' This law and its interpretation was the subject of’
much controversy between His Majesty’s Government and the Republican
Government, a controversy which was reflected in a speech by Lord Lansdowne,
Secretary of State for War and an ex-Viceroy of India, who stated a few weeks
nfter the outbreak of the Boer War that of all the misdeeds of the Boers,
none filled him with so much anger as their treatment of British Indians and’
proceeded to paint a lurid picture of the political evils which might have been
expected to follow in India itself if England had failed to put an end to such
insolent injustice. After the Boer, War, the Transvaal became a Crown
Colony. TIn 1902 and again in 1904 the Governor, Lord Miluner, put fqrwm_‘d
pmpqéals for the registration of A.aiatics. Tn _1902, .Mn Joseph Chamberlain
rejected the proposal and said that it would be impossible to defend what would
practically be a continuance of the svstem of the South African Republic

hich Her Majesty’s Government had so strongly and repeatedly pro-

inst w e e S
feg:t,ed. Tt is an irony of fate that the self same insolent injustice as described’
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by Lord Lansdowne is being perpetrated even today on the defenceless South
African Indians by the British and the Boer combining into a double barelled
gun for the annihilation of Indian interests in South Aftica. _

In 1904, Mr. Lyttleton while agreeing to the introduction of an Imn_:ugra-
tion Ordinance to restrict the entry of Indians in.the future by applying a
dictation test in a European language, refused to sanction legislation taking
away rights for which Indians had contended in republican days and which
had subsequently been- assured to them. European opinion in the Transvaal
was, however, by no means satisfied and continued efforts were 'made to
impose further restrictions upon Asiatics.  In speaking of the Imm_l'gratblon
_ Restriction- Act of 1907, which incidentally gave rise to Mr. Gandhi’s first
pussive resistance movement in South Africa, Lord Morley said ‘‘the Act may
work grave injustice since British Indian subjects who had before 19002 acquired
demicile in the Transvaal ‘but having temporarily left the colony, halc'l not
registered themselves may under its provision be ::lebarred from re-entry’’. In
1908 the Townships Act and the Gold Law which consolidated the position
regarding occupation and gwnership in procla.lmedl land and contained stringent
provisions against Asiatics and ‘coloured persons’ were passed.

In 1910 the Union of South Africa was estsblished and from that date

12 Noox forward matters affecting Indians became a Union Government res-

: " ponsibility, though the laws of the constituent parts of the Union
remained in force.  In 1913 an Immigration Bill was introduced and passed
‘which- was the cause of Mr. Gandhi’s second and more spéctacular pussive
resistunce campaign. It was in relation to this legislation that the Viceroy
Lord Hardinge spesking in Madras said:

‘‘Recently your compatriots in Bouth Africa have taken matlers into their own handa by
organising what is called passive resistance to laws which they consider invidious and
unjust,—an opinion which we¢ who watch their struggle from afar cannmot but share. They
-have violated, as they intended to violate,-those laws with full knowledge of the penalties
involved and ready with all courage and patience to endure those penalties. In all this

they have the sympathy of India deep and uming}:and not only of India but of all those
‘who like myself without being Indians themselves have feelings of sympathy for the people

-of this country."

in 1914 Mr. Gandhi cume to terms with General Smuts and the pussive
resistunce movement ended, but under the Immigration Act all Indians were,
by an order of the Minister, deemed undesirable and consequently became
prohibited immigrants. At the Imperial War Conference in 1917 and 1918

‘“lenernl Smuts said :

_ “*Once the white community in South Africa were rid of the fear thal they were going
to he flooded by unlimited immigration from ‘India, alh the other questions would be
-considered subsidiary and would' hecomp eagily and perfectly soluble. . . . . the fear, which
formerly obsessed the settlers there has been removed; the great principle of restricting
immigration for which they have contended is on our statute book.”

Mr. Burton, speaking on behalf of South Afriea, said:

“1t is only fair to say and it is the truth that we havé found that the Indians in our
midet in South Africa who form in some parts a very substantial portion of the population
-are good, luw-abiding, quiet citizens and it is only our duty to sce that they are treated as
humian beings with feelings like our own and in a proper manner.’’ . )

Spenking elsewhere of the troops who hud served under him, General Smuts
waid,— '

“I wish here publicly to repeat that 1 have had no more loyal, devoted and brave troops
under me than those troops from the Indian Empire and I think the young South Africarns
who weiit wifh me, who fought side by side with those heroes from Asia today have more
kindly feelings than they had before towards the Indian population of South Africa.’

These sentiments apparently have now gone with the wind ! Feelings how-
ever were not so casily modifiel and as u result of pressure by the Govern-
ment of India end the Secretary of State a Commission was set up in 19?0
to consider the question of Indian trading and property rights. This Commis-
gion, in recommending against ‘‘compulsory segregation of Asiatics’’ said:

““We find ourselves wholly unable to support the policy of repression which waa advocated
by some of the witnesses. ~Indiscriminate segregation of Asiatics in locations and similar
‘restrictive moeasures would result in eventually reducing them to helotry. S8uch measnl;ri'il;
:iput from_their injustice and inhumanity would degrade the Asiatic and react opon the

uropaans,” .
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The Union Government nevertheless, willingly or unwillingly, found the
preesure of European opinion too strong, and in 1925 General Hertzog's Gov-
ernment introduced the Areas Reservation Bill. Dr. Malan in introducing the
Bill said that the measure frankly started from the general supposition that
the Indian was an alien element in the South African population and that no
solution of the question would be acceptable to the country unless it resulted
in a very considerable reduction of the Indian population. As u result of.
representations from the Government of India the Bill was postponed and in-
1926 the Round Table Conference was held in Capetown which finally con-
cluded the Capetown Agreement. It was in regard to this legislation that the
Viceroy Lord Reading said at the opening of the Legislative Assembly in 1?27‘
that it appeared to contain n radically objectionable principle. Lord Olivier,
speaking in the House of Lords in 19268 on, the same suhject\,'aaid:

_ “That is more than pressure, it is oppression. It is not to be -won&!red at, when Indians-
-in India see their relatives exposed to this oppression, that they become restive and ask,.
‘What is the use of our belonging to an Empire which ‘guarantees to protect us, if again
and again the promises that have been made in the name of that Empire to our kinsmen are

not to be maintained and those kirismen are to be subjected to oppression to induce them to
*elinquish the privileges that they have acquired’?"

He Hddf‘d-—-— -~
¥ “I have stated that Lord Reading’s opinion and certainly the opinion of any one con-

atected with the India Office is that these oppressive enactments are a distinct infraction of

the rights of Indians which His Majesty’s Government are bound to honour, to maintain.
and safeguard.””

He pleaded—

“Let us have some kind of moratorium from the continued pressurc upon them (the
rights of Indians in South Africa) which is being exercised to the great disturbance of our
own Imperial relations with India.”

The foregoing shows clearly enough how from the earliest duys of Indian
immigration into Natul the white population of South Africa has been guided
by no other motive but gross self-interest. When times were bad thev did not
hesitate to implore India to help them and were ready to make any promises
to get the labour they so sorely needed. But when time improved‘they were
eager to repudiate their promises and to invoke any means at their disposal to
oppress and insult the very people who.had come to. their assistance. His
Majesty’s Government and many prominent Bridish statesmen have consist-
ently protested and striven against the South African attitude but as time
Las gone on, their protests and their efforts have become weaker and of less
avail. By passes, licenses, registration, taxes, tests and reservativns regard-
ing property and trading and by denying the elementary right of the franchise
to people born and bred in their country, the white Governments in South
Africa have done their utmost to humiliate and hedge in their Indian popu-
lation. To this has been added social and public indignity of many kinds;
refusal of entry to shops, hotels, places of amusements, restrictions on the-
use of public conveyances, separate counters at post offices and similar degrad-
ation. A man of such robust common sense as the present Prime Minister,
Mr. Winston Churchill, writing of the Indians in Kenya said: ‘‘Is it possible:
for any Government with a scrap of self-respect for honest dealing between
man and man to embark upon a policy of deliberatelv squeezing out the native
of Indin from regions in which he has established himself under every security
of public faith?”’

That sentiment, so forcibly expressed, applies with equal pertinence to the
history of Indians in South .Africa. '

And yet, at a time when Indian troops have given their lives in countless
gallant actions in African soil and are ready for further sacrifices in the same -
eause for which South Africa is fighting, at a time too when that same great
man, Winston Churehill, is leading all the peoples of the Commonweatlh in
the sternest struggle that has vet been seen, all those noble sentiments are
forgotten, all those high principles enunciated by former British Ministers and
statesmen are ignored and the last indignity is imposed upon the Indian people
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by the latest so-called ‘Pegging’ legislation in South Africa. It is, worthy
of note that the Union Government's action has the support of Dr.' Malan
whose followers, constituting some 40 per cent. of the white population, stand
openly for secession from the Empire and neutrality in the war. It may be
that Field Marshal Smuts has accepted this position only for the purpose of
the general election, but India can derive little satisfaction from such a
reflection.  The originul Interim Aect prohibiting Indian purchases of property
in the Transvaal was passed in 1939 for two years-only, to tide over as they
said a difficult period. It .was extended in 1941 for another two years and has
now been again extended for three vears. It is small wonder if Indians regard
the recent enactment as designed to be u permanent measure. Nor should
undue weight be attached to apparent disunity among the Indians in South
Africa.  There is disunity among the Europeans too, between the seceders
and the non-secedors, but on this issue they are at one. 8o too are the Indians,
whose differences urise from other cuauses. '

The erux of the situation is that South Africa prevails because she is a
Dominion and Indians there have to fuffer because India is a dependency.
Under the circumstances the moral responsibility of Britain which is the trustee
of India is very great. She cannot ignore that she owes & duty just as great
to the dusky ‘millions in Tndia and the quarter million in South Africa as
sne owes to the whole people of her own race in any territory in the British
Commonwealth of Nations. The constitutional drawback from which India
suffers does not detract from the inherent justice of the case of Indians in
South Africa and some means must be found for maintaining the dignity and
prestige of India, and of the Government of India, even in war time. It should
not be forgotten that the Union Government’s action is _an affront to the
(Government of India as well as to Indian sentiment. Fortunately in this-
matter the people of India and the Government of India are at one, and the
Government of India have nlready publicly characterised the recent legis-
lation as repugnant, unnecessary and inopportune. Had India been indepen-
dent she would have cousidered this a casus belli against South Africa. But
we may not think lightly of breaking away from the British Commonwealth of
Nations - because the ideal of co-operative interdependence on a footipng of
absolute equality is better-than the ideal of isolated independence.  There
may ulso be a forlorn hope of represeutations yielding valuable results after the
_clection fever in South Africa has cooled down_ and specially after thumping
"got by General Smuts. But representation unbacked by any action is valué-
less, as said by Lord Hardinge on a memorable occasion. As for action an
‘omended Reciprocity Act is already before the House for consideration and
“the possibility of applving other feasible and proper measures is being care-
_fully examined. _ - '

Sir. yesterday I was put severul questions about the correspondence that.
took place between the Government of India and other authorities on this
question, and also about what the Government of Indis did in this matter
before this Bill became law in South Africa. Therefore, Sir, T will tell the
House .the purport of the communications which were issued by the Govein-
-ment of India and the replies received by them in s chronological order, so
that the House can realize what the Government of India has done so far
witu a view, if possible, to prevent the passing of that legislation or at least
to postpone it. s
. 16th March, 1943.—Higl Commissioner's telegram dated 13th March,
~1048, intimating (i). Union Government’s intention of ‘‘Pegging’’ position in
:'_Dlll'bf.l:n or in Natal pending receipt of Mr. Broome's repart and the enactment
of legislation on certain lines, and (ii) also of renewing the Trading and Occu-
_:‘_I\i'ltil(ﬂl of Land (Transvaal) Restriction Act of 1939 for a further periqd of
gtwo years. Though it was known that Mr. Broome whs conducting his
gecond enquiry into Indian penetration, this was the first.intimation regarding
he pegging legislation and the Minister had still not made up his mind.
25th March, 1943.—The Government of India asked High Commissioner to
present to the Union Government that the Government of India maintained
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objection to statutory segregation and that pending receipt of Broome’s report,
:n- action by them would prejudge issue and advised him to adopt same atti-
ude.

. 27th March, 1943.—The Government of India informed the High Commis-
sioner that pregs reports here referred to European demand for immediate
legislation and the Minister's threat to Indians of legislation with retrospec-
tive effect and asked for full information. , . .

27th March, 1943.—High Commissioner’s telegram dated 26th March inti-
mating that he had conveyed Government of India’s objection to statutory
legislation. )

28th March, 1943.—Instructed the High Commissioner telegraphically to
secure an assurance that the Government of India would be given an oppor-
tunity to comment. The High Commissioner sent on this request to the

TUnion Government on the 30th March, but it was ignored.

29th March, 1943.—High Commissioner intimated that the Minister had
made the speech on 22nd March, in which he explained that Government’s
attitude was to await the Broome Report, but that if, as anticipated, legis-
lation wag found necessary, it would have retrospective effect from 22nd March.
©On 26th March this was debated in the Union Assembly.  Anti-Asiatic
speeches were made by FEuropean members and the Minister stated that the
Pproblem was not merely of penetration into European areas but also of proper
housing for Indian community and that the Union Government was anxious to
avoid offending susceptibilities of the (Government of India which has pluyed
0 vital a part in the war effort.

31st March, 1943.—High Commissioner telegraphed summary of Broome’s
Report. B

4th April, 1943.—High Commissioner intimated that Field-Marshal Smuts
was very perturbed by the extent of penetration disclosed in Broome Report
and desired immediate legislation. ]

“th A4pril, 1943.—The Union Government publicly announced their inten-
tion to legislate and to introduce a Bill on 10th April 1943. Draft of Bill
handed by Minister to High Commissioner. - )

8th April, 1943.—Press communiqué issued by the Government of ]m}m
.expressing regret that the Union Government had not given them an opportunity
to comment and had also paid no attention to their representation for the non-
extension of the Interim Act in the Transvaal.

8th April, 1943.—Telegraphic second representation to the Union Government
through the High Commissioner pointing out the inadvisability of undertaking
the proposed legislation in war conditions, particularly in view of their assurance
to Sir B. Rama Rao in October 1939 that no legislative action on racial lines
would be taken for the duration of the war. ‘Strong objection to statutory
segregation was reiternted and siggestion was made that solution by voluntary
restriction of purchases of property be explored.

8th April, 1943.—Telegram to Secretary of State telling him that the Union
.Government had not replied to the Government of India's representations and
-also informing him that reactions of the proposed legislation in India would be
serious and unhappy. -

8th April, 1943.—Press Conference held to explain the position.

10th April, 1943.—Government of India’s protest handed over to the Secre-
tary, External Affairs Department, by Dr. D. I. R. Muir at 6 p.mM., on the Q’f.h
April and verbal request made that the Prime Minister may withdraw the Bill
from next morning’s Order Paper and to reconsider the position.

10th April, 1943.-—Bill introduced in the House of Assernbly: second reading
being for the 14th April. : ' .

11th April, 1943.—High Commissioner telegraphed Unipn Government's reply
to our second representation. The Union Government stated that hopes ex-
pressed in 1989 that the position regarding Tndian penetration would be main-
tained or, at any rate, would not further deteriorate had not been realized ns]
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shown by Broowme's Report, and that this had compelled them to legislate as
otherwise there was fear of racial feelings. .

12th April, 1943.—High Commissioner teiegraphed how Union Government's
reply was unsatisfactory and gave no reasons why Government of India were
not informed of their intention to legislate. This is the courtesy shown to the

Governwent of India.
_ His Majesty's Government asked ‘their High Commissioner to impress upon
Union Government need for conciliation.

13th April, 1943.—(Third protest): Third protest to the Union Government
through the High Commissioner. It stated:

(1) Issueg involved were of high inrportance to relations betwen two countries
during war as also in post-war period so us to call for utmost efferts by both
Governments to avert danger of lasting breach. '

(ii) Existing licensing laww in the Transvaal operuted us an effective barrier
against Indian occupation of trading sites and that in view of first Broome
report and the subsequent statistics there was no justification for continuing
ithe Interim Act.

(iiiy Buggested as a practical compromise that pending report of proposed
Commission to examine housing and other civic needs of Indians, all iptended
transfers of land between Europeans and Asiatics should be subjeet to prior
publication before confirmation and administrative arrangements should  be
made for hearing of any objections by a joint committee or by an impartial
Jjudicial committee. )

14th April, 1943.—Yersonal telegram to Becretary of State informing him of
the Government of India’s representation tc the Union Government and also
telling him that feeling in India continued to run high. .

14th April, 1943.—Third protest handed over to Field Marshal Smuts (copy
¢o Mr. Lawrence). Second reading of the Bill. '

218t April, 1943.—High Commissioner telegraphed his own proposals for non-
statutory solution, viz., status quo regarding purchuse of property but acceptance
of principle of zoning in regard to actual occupation and appointment of a com-
mission fur the purpose. ) .

218t April, 1943.—Last suggestion made hy the Government of India was that
provision be made in Bill empowering Governor General to bring it into force
when he thinks fit, and that Act be held in reserve as guarantee of good
ibehaviour. In the meantime suggested mauchinery in our third representation
be put into force. This wus hauded over to Secretary, Externul Affairs on the
22nd April, while second reading debate was on in the Senate.

21xt April, 1943.—8econd reading. of Bill passed.
~ Z2nd April, 1943 —High Commissioner informed that he could put forward
his proposals finst, keeping ours in reserve us last attempt. )

. 25th April, 1943.—Union Government's reply to Government of India’s third
protest received. They found alternative suggestions unacceptable and were
convinced that no action short of that envisaged by the Bill would either produce
breathing spuce or atmosphere necessury to enuble a permanent kolution of
problems to be found. They also said that by the Capetown Agreement or by

~ their decision not to proceed with legislation contemplated in 1926, Union
Gf:wernment did- not in any way surrender their freedom to deal legislatively
with Indian problems in future. '

29”‘ April, 1943 —Bill passed third reading. _

27th April, 1943.—Press coramuniqué issued by the Government of India
exXpressing dl?ﬂPPOintmeng over Union Government’s failure to adopt Govern-
ment of India’s suggestions and stating that the legislation was repugnant,
unnecessary and inopportune. '

Bir, this is the sorry tale which I have had the misfortune to recite to tbe
House today.
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Sir Syed Raza Ali (Cities of the United Provinces: Muhammadan Urban):

Will the Honourable Member say something nbout the Capetown Agreement?

- Does the Capetown Agreement thaut was made in 1927 still subsist between
‘the Government of India nnd the Union Government or not?

The Honourable Dr. N. B. Khare: I think it is a point of argument.

Sir Syed Raza Ali: That is a question of fact. Give us the fuets.

The Honourable Dr. N. B, Khare: I think it still subsists.

Sir; I have tuken u long time of the House and I thank the House for the
putient hearing. 1T shall now await with great interest various suggestions which
will be coming from the House in this matter, and I apsure the House that we
will give all the suggestions very careful consideration.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

. 'That the position arising out of the recent Pegging legislation in South Africa be taken
into consideration."

There is an amendment in the name of Mr. Deshmukh. .
Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammedan): Sir 1

move :

‘““Ihat the following be added at the end of the motion: ‘With a view to enforce the
Reciprocity Act, and adopt measures to redress the grievances of Indians in South Africa'.”

Mr. President (The Honourable Sir Abdur Rahim): Amendment -moved:
“That the following be added at the end of the motion : ‘with a view to enforce the
Reciprocity Act, and adopt measures to redress the grievances of Indians in South Africa’."”

Now the discussion will go on.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Mubammadan Urban): Will
there be any time limit?

Mr. President (The Honourable Sir Abdur Ruhim): I cannot impose nny
time limit, but if Members wish to do so themselves, I shall be very glad to
carry it out. .

Sir Henry Richardson (Nominated Non-Official): Sir, having' had the
wdvantage of sitting very near the Houourable Dr, Khare, 1 can congratulate
him on the very admirable and full review of this unfortunate history which
he embodied in a very long speech just made. It would be unfortunate, Sir, if
the House gnined the impression that Dr. Khare's vocal efforty were any indica-
tion of the dther efforts which we hope be is going to make in other directions.
I am sure that in the debate that is going to follow we shall give Dr. Khare
encouragement and joy to think about any proposals that will be made and for
the efforts that he will make and we hope that they will so encournge him that
the next time he speaks everyone will be able to hear every word he says.

As long as we have sat in this House the European Group have consistently
associated themselves with the various mneasures that have come under consi-
deration for the safeguarding and improving of the position of Indians Overseas.
One of our members, the late Sir Darcy Lindsay, was indeed a member of the
deputation which visited South Africa in 1924-25 at the invitation of the Union
Government to discuss the Areas Reservation and Imunigration Bill. Tt was
as a result of this Conference that the Cape Town Agreement was reached and
this possibly marked the most guccessful stage that negotiations with the Union
- have ever reached. ) .

Sir, we on this side have alwuvs maintained that a responsibility rests ppon
every self-governing Dominion to ensure that its minorities ure fairly treated
and are not subjected to discrimination. It is not merely a duty, it is common-
sense because anv one who looks to the future must realise that the presence
in a country of dissatisfied and unhappy elements cannot but lead to future
trouble. We have, therefore, no hesitation in supporting wholeheartedly the
statement issued by the Government of India on the 27th April last and we
agree entirely with the opinion then expressed that the recent legislation passed
by the Union Government, in which the Government’s racia] diseriminatory
policy has been given statutory recognition in Natfal is repugnant, unnecessary
and inopportune. Tt is repugnant because it introduces statutary compulsion
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instead of friendly compromise; it is unnecessary because no case has been
made out for legislation. The Broome Commission did not report any such-
penetration ‘as would justify legislation. If there had been reason to fear such-
penetration, a friendly enquiry as to the reasons behind such action should
have been possible and this might well have resulted in measures unconnected:
with legislation which might have settled the problem. The action is inoppor-
tune because it accentustes differences within the British Commonwealth cf
Nations at a time when the optimum of agreement is necessary. Whatever:
reasons, however, may have inspired the Union Government in their recent
actions, I cannot agree with those who feel that it indicates a lack of appreciation
of the great part*which India Has played and is playing in the war and I sincerely
hope that no political considerations will be permitted to cloud this issne. We:
understand fully the feeling of resentment and exasperation which this country
now experiences but our aim must be to find remedies rather than to give wajy.
to unproductive thought or action. -

At a time like this it is human to consider retaliatory measures and indeed
in this imperfect world, occasions must arise in which nothing but retaliation
will meet the demands of an aggrieved public. People may say: ‘“We have
tried negotiation and conciliation, but we have failed : what are we to do further-
o bring hom: to the opposite ‘party the fact that the position is intolerable®’’
Once again T would ask the House to look into the future. I do not suggest
that the action of the Union Government should be disregarded; they have
attempted to meet a difficult situation by methods of compulsion which are not-
acceptable. But I do ask this House to realise that if and when in the course
of time these objectionuble meunsures are removed, and their removal may nof;
be easy, the rescinding of retaliatory measures may equally prove to provide-
obstucles. My main point, however, is the same as that made yesterday by
my colleague, Sir Frederick James, namely, that neither statutory compubsion
on the one hand nor retaliatory measures on the other cun ever lead us in the
direction of a permanent solution. We have been discussing the Reciprocity
Act and yesterday Sir Cowasjee Jehangir made it clear that he regards this
meusure a8 no more than a gesture. It is possible that the messure, even
if its value is no higher than Sir Cowasjee puts it, may bring home to the Union
Government the extent to which Indian opinion hus been moved, but. I agree
with him that it does no more to effect a permanent setflement. \We may
continue with compulsion on the one hand and retaliation on the other until
tension reaches a .breaking point, but what will we have effected? When
negotiation fails, the logical outcome is brute force and surely the world realises
that this remedy kills as much as it cures. )

_Now, 8ir, many Members of this House may be saying: ‘‘But where does
this lead us?’’ The Group has given ifs support to the Reciprocity Bill that
Is now being enacted although we see in it no permanent remedy. But we do
see that the feelings of the country regarding the matter must be made clear.
What can we do to arrange something of more permanent benefit? -

Obviously India cannot allow the matter to stand as it is, but I feel the
House should consider the strong feelings which exist amongst many in the
emmtry.‘ that in any.course of action on which we embark, we should not, in

‘flt_tempt.mg to help Indians overseas, do anything which would really hurt or
injure them thereby making their position worse than it is. This is not a new
point—it has -been put forward on previous occasions and although it is now
stated that exasperation has driven India to the utmost limit of endurance,
surely we must still examine carefully any proposed retaliatory measures in
order to be sure that we are not taking steps which will ‘not only prejudice the
case of Indians overseas but might have a bpomerang effect, returning the
vmlenc.e ?f our throw on their heads and our own. In any case, since the High
 Commissioner is returning to thig country in September surely it would be prudent
to defer any retaliatory action under the Reciprocity Act or otherwise, until the

lGovérnment of India and representatives of this House have had an opportunity
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. of discussing the whole matter with the High Commissioner. Meantime I agree
that His Majesty’s Government definitely still has some responsibility towards
India and this responsibility must remain until India is able to take up the
reins of the self-government which is coming. His Majesty’s Government might
well request the Government of the Union to invite u further delegation to visit

" South Africa from India and once again to discuss the future of the Indian
community there in circumstances of peace and in an atmosphere of conciliation.
After having read the debates in the Union Legislature, I feel thit fhere are
grounds for hoping that much good might result. Field-Marshal Smuts in his
speech to the South African Assembly used there words. He said:

“The country wmust be fair to its Indian people. The Government and the people of
Ahe country are bound to carry out the ‘folicy of the Cape Town Agreement. &mplaints
by Indisns about their treatment should be investigated. They should not be made to

Jeel that they are outcastes.”
Sir, however much it may be felt that the action of dhe Union belies these

words, they have been supported by other speakers, notably, Mr. Lawrence and
Mr. Hoffmeyer and 1 am certain that there are many in South Africa who would
favour conciliatory action with a view to effecting a permanent solution. In an
atmosphere of exasperation, the suggestion of a delegation may give little
‘immediate satisfaction, but although less spectacular than retaliation, I believe
negotiation is more likely to yield permanent results. Unless the Indians in
:South Africa feel that their conditions are so intolerable that they must leave
‘the country which happens to have hecome their home it mfiy be assumed that
‘they will in the future have to live and work with the people of South Africa.
In that event, we all desire they should pursue their avocations as peaceful
and happy citizens and the question before us now is ‘‘Will this measure be
made easier or more difficult by retalintory mensures?’’ Most certainly we must
‘be firm, but we must not forget the old saying:

“And oft as said I've heard defended

That least said is soonest mended.”’ .

Mr. President (The Hopourable Sir Abdur Rahim): I understand it is
-generally agreed that there should be some time limit for the speeches that
:are going to be made on this motion. 1t is suggested that Leaders of Parties
should speak for Half an hour and that 20 minutes should be allowed to other
spenkers. ls that generally acceptuble to the House?

Mr. K. O. Neogy (Duacca Division: Non-Muhammadan Rural): May 1
'suggest that an exception might be made in the cnse of Sir Raza Ali who enjoys
-a special position in this matter? -

Mr. President (The Honourable Sir Abdur Rahim): I suppose he will be
satisfied with the same privilege us the Leuders of Parties?

8ir Syed Raza Ali: Half an hour will be ample in my case.

Mr, President (The Honoufable Sir Abdur Ruhim): An exception will be
made in the case of Sir Raza Ali who will be allowed half an hour if that meeta
the wishes of thz House. .
: (Voices: “‘Yes".)

Sir Byed Rasza Ali: Sir, at the outset of mv speech, 1 must make a reference
to the loss which has recently been suffered by the Enion of South Africir by the
death of its Governor General, Sir Patrick Duncan. Sir Patrick Duncan was a
‘SBouth -African and had been settled in South Africa for more than 40 yvears. He
-was & man of very progressive views and what is more, I believe, to the point,
‘was A very good friend of the Indians that have domiciled in South Africa. Sir
Tatrick Duncan was well known not only for the breadth of his views but for
his ability and he was one of those who were included in the famous kinder-
garten of Lord Milner. The term ‘kindergarten’ includes all those young
men whom Lord Milner invited to come to South Africn and help in the
administration of the country. I remember the very many acts of friendship
and friendliness that were done to us by Sir Patrick Duncan and his wife, Lady
Duncan, both in 1925-26 when a deputation was sent out by the Government of
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India to the Union Government, as also during my three years stay in that
country later. We sympathise, 1 hope that will be the sense of this House, I
speak for myself, and I believe that this House will sympathise with the Union.
Government and the people of South Africa, as also with Lady Duncan and the
bereaved family in the great loss that they have suffered.

Now, Sir, a very clear exposition of the position of Indians settled in South
Africa was given by my friend the Honourable Dr. Khare. As he pointed out,
there is no difference of opinion on this question. As a matter of fact, at no.
stage of this question was there any difference of opinion between the people-
and the Government of India. To our credit, we can claim that this is one
of those few questions on which the people and the Govérnment have always.
been able to see eye to eye. My sole object here today is to help the Overseas.
Department to the best of my poor ability. Unfortunately, it is too much for
us to expect the Governor General to give more than a fraction of his time to-
the question of Indians overseas. All the same, I am glad to say that there
have been three Governors General who did their level best to prevent the
imposition of further restrictions and the further curtailment of the rights of our
people in South Africa. Dr. Khare has already quoted from the speech of Lord
Hardinge made in Madras in the year 1918. I know personally the great service:
rendered to and the great interest taken in the Indian question by Lord Reading
to whose efforts was due the success of the deputations that were sent out by
the Government of Indis to South Africa, one in 1925 and the other in the
vear 1926-27 of which latter deputation the Honourable Sir Muhammad
Habibullah, Member for Education, Health-and Lands, was the Leader. Of
this deputation, the Right Honourable Srinivasa Shastri and Sir Darcy
Lindsay, to whom Sir Henry Richardson referred, were the members among
others. Now, I should not minimise-the services rendered by Lord Irwin, who-
took a personal interest in this question and to whose efforts mainly was due-
the success achieved by the Cape Town Agreement which, I am glad to know
from the Honourable Dr. Khare, still subsists between the Government of India:
and the Union Government. On this I will have something to say later on.
But it seems that a change has come over the Government of India’s policy
since the vear 1941. That policy has ceased to be purposeful, resolute and
vigorous during the past two vears. The time at my disposal will not allow-
me to embark on this theme at any great length. I would, however, in passing:
refer to what happened in Burma and how the agreement was reached by the:
Government of Burma and the Government of India and how facts were
suppressed from the Standing Emigration *Committee which led to a hue and
ery fr?lm end to end of the country. The question was raised in the Assembly
as well.

The next question that was tackled in that vear was the question of relations
between Ceylon and Indin. The Honourable Member in charge, who was a
very experienced man, paid a visit to Cevlon. Unfortunately, the impression on
India was that the descendants of Ramchandraji of old felt frightened of the
might and main of the countrymen of Ravank. That question has not been
finally decided yet and I am very glad that it was not finally decided in 1941
because it would appear that if a decision were to be taken on our relations with
Cevlon in that vear, perhaps a similar fate would have overtaken us and we
would not have had a more satisfactory agreement than we succeeded in having
with Burma. Then, there is-another important point and that is the reason
why I put that point specifically to mv Honourable friend Dr. Xhare. The net
tesult of all these toils and troubles, tears and sweat, to quote Mr. Winston
Churchill, was that an agreement was made between the Government of Indin
and the Union Government in 1927. Strange to say or I should say it 18
fortunate to say that the Deputation under the leadership of Sir Muhammad
Habibullah that was sent out by the Government of India was so strong that it
succeeded in persuading the Union Government to invite India to gend its
representatives to South Africa to look after the interests of Tndinns_; there.
That was & very great point scored indeed. As a result of that persuasion, the
Right Honourable Srinivasa Shastri consented to go to that country as the first
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Agent General of India to serve his people. The position of the Agent General
till 1941 remained the same. Of course, I speak subject to correction. I think
-that this great change that wus made in the functions and duties of the Agent
General was effected in the vear 1941 and that was the one saddest blunder ever
wommitted by the Government of India. The position since 1927 had been that
{ndia's Agent General was the leader of the domiciled Indian community. He
had to guide them in their deliberations; he used to give them advice; he used
to attend to their grievances which ranged from a refusal to obtain u passage
on a certain boat to questions of greater political importance. On every occasion
he used to help his people. 1n fact, it was taken for granted that he should
guide them and lead them and be a friend, philosopher and guide of the Indian
community there. That office has been glorified into a grandiloquent title of
*‘High Commissioner for India’”’. But the fact is this that the High Commis-
sioner for India no longer represents and can no longer make representations on
‘behalf of the domiciled Indians in South Africa. He représents the Govern-
‘ment of India and the Government of India alone and his.main duts is to pass
-over such messages to the Union Government as he may receive from the Govern-
«ment of India. '

Dr. P. N. Banerjea: He is a mere post office.

Sir Syed Raza Ali: He is, as mv friend Dr. Banerjea points out, a mere
:post office and it is the Government of India, T am afraid, who have reduced this
unfortunate ex-Agent-General and the present High Commissioner to the position
of a cypher. What is the justification for this and what have they gained?
"Whenever anything goes wrong with reference to its relations with the countries
where our people have domiciled, the Government of India always take shelter
‘behind the Standing Emigration Committee. Now, the Standing Emigration
‘Committee does give its opinion on such questions as are referred to it by the
‘Government of India. May I ask from the officinl Benches whether the question
of the change in the duties of the Ag®nt General was ever referred to the
‘Standing Emigration Committee. which. after all, is supposed to be an expert
‘Committee? The Government of Indin seldom bring. those questions.before the
Standing Emigration Committee on which reallv the Committee is in a position
“to offer them sound advice.

The position with reference to.the interim Act. which was re-enacted us the
Pegging Act in April 1943, is ‘a very confused one. Very shortly stated. the
-position is this that an interim Act was pussed. applicable to Tyﬂnsvaal alo_ne and
.thereby Indians were prevented from ucquiring property in predominantly
European residential areas. Now, the Indian population of Transvaal, T am
-gpedking from memory, is something in the neigbbour}aood of 80,000. Nmiv. Sl_r.
.this vear the provisions of that Act were made applicable for the first time in

. the history of India’s relations with South Africa to Durban also and
1ey. o0 cuch areas where Indians may be found to have penetrated and
-this thing could be done by executive order. Now, Sir, our p‘opulation in Natal
is, I believe, something like 180,000 to 190,000, again speaking from memory.
The real Indian question relates to Natal. It is Natal where Indians are mps’o]y
.gettled, it is Natal where Indians are carrying on most prosperous business
and it is to Natal that this thing was made a]_)pllcable. Now, Sir, the ques-
‘tion. of segregation has been the subject of dispute between the Govemmept
of India and the Union Government for the last nearly 40 years. The main
point is this. T say that, so that the House may be able.to judge as to
“what the stake involved in the present struggle is. The Union Government
claimed that they had the right to segr(f:gnte Indlfms_:, namely, _to dema/rgute
special residential areas where only would it be’ permissible for Indians to reside.
The attitude taken up by the Government of India, the old bureaucratic Gov-
ernment of India which I find on this question, on a number of occasions proved
more independent, more helpful and more useful than the present supposedly
democratic Government, always took. the view that it was not open to the- Union
Government to segregate Indians, if Ir}dmns of their own free will wm?t,ed to
-gettle in any Indian ares, they can do it, but the Government had no right to
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impose its will on the Indian population in South Africa. We succeeded in this
point, by “‘we’, 1 meun the people of Indis and the Government of India, in
warding off this danger right from the year 1903 down to April 1943. This is
the first time that segregation hus been imposed on Indians in Natal. Yet, L
am surprised that & Cabinet Minister, who 1s generally supposed to be a friend
of vur people und who as the leader of the Delegation that visited India in 1936,
made s number of speeches containing pleasant and encouraging statements.
I am referring to the Honourable Mr. Hofmeyer who found himself in a position
to support the Government with regard to the application of the principles of-
segregation to Natal. . That is what we in thiwcountry do not realise. (Interrup-
tion.) About his resignation, I know its history only too well. That would take
me five or six minutes. He opposed the Pegging Bill which was re-enacted with
veference to Transvaal where only 80,000 Indians reside. But he supported
the Bill with referemce to its application*to Nata) where something like 200,000
Indians live. That is the point. I do not think it-is mecessary to go into that
and emphasise that point. . ; ,

A number of very apt and cogent quotations have been given by the Honour-
able the Mover of the Bill. My Honouruble friend 8ir Henry Richardson, who
is nothing if not an optimist, has held out the hope that after all better sense
might prevail with South Africans. He has also ventured, if I may say so, to
quote from Genera] Smuts. Sir, it is a most dangerous thing to quote anything
from General Smuts, if he knows anything about General Smuts, one of the
most distinguished statesmen of the British Commonwealth-of Nations. If he
knew anything, he must have known something about the history, then he
would have thought twice before quoting General Smuts. May I give two
quotations from General Smuts. The first is from a speech made by him in
Union Parliament in April 1925: : “

““We shall gather on our heads the hatred of the whole of Asia. We shall feel the
weight of that hatred in the vears to come. The Bill will be taken as an outrage not only
by Black Africa but by Yellow Asia. We, a handful of whites, are ring-fencing ourselves,
first with an inner ring of Dblack hatred and, be}ond that, with a ring of hatreq of the
whole of Asia, for while only a few Asiatics are directly affected by this Bill, the inclusion
of their name wil] win us the hatred of hundreds of millions of Asiatics from the north of
Asig to the south.”

Here is another quotation from a speech which General Smuts made in the
Union Parliament a year later. This is Field Marshal Smuts, the champion
«of the rights of the poor, the defender of those who have no defenders in South

Afrira. This is how he delivered himself in 1926:

““An extension of the colour bar at thig moment when the Prime Minister is on the point
of bringing forward a new native policy. weuld be disastrons. Native opinion is largely in
revolt. Tﬁe natives are seething with discontent all over South Africa. It is not only the
natives who are making difficulties. There is no doubt that when the Asiatic Bill is passed
then the trouble will begin. We know it is coming. The Asiatic Bill must lear to the

ravest troubles of administration. I knew that in 1824, In these circumstances, the Colour
ill gratuitously produced here is a firebrand flung into a haystack.”
Yet, it is this same Field Marshal Smuts under whose Premiership, this most

hateful measure has been placed on the Statute book.

I will hurry through a few more important,points. One important point is
this. Tt is said that Europeans have a genuine complaint in finding European
residential areas penetrated by Indians. Sir, that is a most lame excuse. It
is the excuse of the old wily wolf who reproached the innocent lamb that it was
kicking up the dust in the boat in the midstream. There is absolutely nothing
in that. The fact is this; this Bill applies to Greater Durban. Durban has been
expanding during the past 60 yvears. When Indians went and settled there they
used to live in the heart of Durban. As the cityv expanded its limits were also
extended, with the result that those Indians who had properties in the heart of
the city were bought off by the Europeans from time, tq time. Mone__v.w one
of our weaknesses, unfortunately it is a particular weakness of those Indians who
have settled in South Africa.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
bas two minutes more to finish his speech. )
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8ir 8yed Rasa Ali: I will try to finish. These Indians were bought off and
they went and purchased property several furlongs off. As Durban exténded.
that area also became incorporated into Durban and they again sold out their
properties and occupied properties nt u further distance, and this thing has been
going on. Therefore there is no such thing as Indians penetrating European
areas. It is only an excuse and a very lame excuse at that.

8Sir, a question was asked,—and that was repeated by Sir Henry Richardson,—
us to what permanent remedy we can find. The ez-Law Member and the
present Law Member are both present here, and it is a constitutional question:
of the highest importance. It i® for them to tell us what the ultimate solution
can be. I as an individual have given some thought to the question and my
idea is that the only solution of this trouble which will occur again and again
between various members of the British Commonwealth of Nations 1s to have
a body on the model of the League of Nations of blessed memorv, with this.
vital difference that whereas the League of Nations made it a rule that all
decisions should be unanimous, a bodv representing the British Commonwealth
of Nations should mske it a rule that all decisions should be arrived at by a.
majority of votes only. If such a body were existing and this question were
referred to that body, they would certainly be in a position to decide by a
majority of votes which one of us two, we or South Africa, was in the wrong. 1t
is not for me to hold out a threat to South Africa and what can the poor
representative of a helpless countrv like India do?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member’s time is up.

Sir Syed Raza Ali: I am finishing. But this much I can say that if a man is
persecuted constantly he will fight. I do not think Indians can fight Europeans:
and use weapons against them which are used by IJuropeans against non-
Europeans; but one thing they can do. There is such a thing as & common non-
European front. Indians are a helpless community but surely it is open to-
them to join the non-Européan common front. And on this question let me tell
you that they will not ask the Government of India for advice, Government
have done what they could and we know that. Unfortunately Government have
not been out to help them; they are going to help themselves. Now, as to
practical suggestions, it is for my Honourable friend ‘Dr. Khare to move in the
matter, but as one who is interested in the question and who has studied the
question, T may make a few suggestions at least for the careful consideration of
the Government of Indin. It is not a question, I may say, of the Government
of Tndia placating this House or public opinion: they have got to do something,
-we are passing through a crisis and pleasant words will not do. Promises will
not be sufficient and people want the (Government of India to act and act
instantlv. .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
must close his speech now ; he has already exceeded his time. _

Sir Syed Raza Ali: If vou will permit me T will just make a few suggestions;
T will not take more than a minute. Tet them prevent the export of foodgrains
and gunny bags from India; let them prevent the import of wattle bark and
wattle wood and all wattle products. Thirdly, let Dr. Khare's Bill be passed at
once and let the Government of India take courage in both hands and make
rules within the next two months at the outside and put those rules -against
South Africans in India in force. Lastly . . . ..

Mr. President (The Honoursble Sir Abdur Rahim): The Honourable
Member must close his speech now; it is not fair to other Honourable Meémbers.

Sir Syed Raza Ali: T have done, Sir. Tastly, thev should recall the High
Commissioner, although T do not attach much importance to that; but the High
Commissioner can do no good, thanks to the hernic efforts nf the Government of
India. , : ‘

Dr. P. N. Banerjea: Sir, the Honourahle Dr. Khare has givea a full history
of the South African question and I will not cover the same ground again hut
will confine my remarks to some of the points which have not heen dealt with
by him or not sufficiently emphasised by him. The settlement ir Scuth Africe
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first begun in the yeur 1860 und Indian labour wus not only demanded but
encouraged by the offer of many facilities such ag grants of land.. This went on
for ¢ considerable time and guarantees were given for the proper treutment of
Indiang not only by the Government of South Africa but by the British Gov-
erminent. In Natal, on the occusion of the Queen’s birthduy, a proclamation was
issued to the efféct thut there would not be any discrimination in regard to
rave or colour between wmuan and man in that colony. Then, aguin in 1897
Mr. Joseph Chamberlain said at the Colonial Conference that there was to be
no discrimination on the ground of colour or race in South Africa. Now at this
time, it may be remenibered, in some parts of South Africa a racial feeling
was growing and the British Government said that one of the ceusons why it
went to war with tie Transvaal Government was the ill-treatment of Indians.
After the termination of the South African War Mr. Joseph Chamberlain
emphatically asserted that henceforward there would be full equality of all
rucec throughout South Africa. DBut that wus not to be, and racial feeling grew
in every part of the SBouth African Dominion. In 1808, Lord Curzon, the great
_wiperialist, said : ,

“In the first place, as regards South Africa itself, the Indian coolie, or at any rate, the
educated man who is hehmg the Indian coolie, and who has conducted this agitation, sees
that the coolie or the artizan is invited and even encouraged by our Government to emigrate
from India. We send him to & Colony which he enriches .bg his labour, and then society
there appears to turn round upon him as if he were a pariah dog. He is penalised there,
not for his vices, but for his virtnes. It iz because he is a sober, industrious, frugal and
saving man that he is such a formidable economic danger in the situation. And then
the Indian remembers that, at any rate, in a Iar?a number of cases, he has fought for the
British Empire in South Africa, and that it was largely owing to his efforts that Natal was
saved. Now, if 1+may follow the Indian on to a wider field of argument, he.claims the
full rights of citizenship of the British Empire. 1 do not think it is for as to blame him
for that.” ’ T

And, then, he went on to say that the feeling was growing in India in
reeent vears and that the feeling was so strong that it would be impossible to
cheek it unless better trentinent was meted out to Indiuns in South Atricn. Other
Staresmen of Brituin und of the British Emnpire laid stress on these faets and
us has been pointed out by the Honourable Dr. Khare and Sir Ruza Ali; succes-
give Governors-Generul took up the cause of Indin and fought for proper treat-
ment of Indians. In the year 1914 there was an agreement, known as the
Smuts-Gandhi Agreement, which helped to smoothen matters for scmetime, bus
which did not settlie the question fullv. Between 1924 and 1927, racial feeling
grew again in South Africa and took a very serious formi, Several Bills were
introduced, two deputuations visited Africa, and as a result of the negotiantions
vetween India and South Africa, sypported by the British Government, the
Capetown Agreement was wrrived at. Now, Sir, the attitude which was taken
up by the Government of India at that time is to be found in the speech of
Lerd Reading delivered on the 21st January, 1926. He said:

*“There had been continuous progress in the legislation in South Africa prejudicial to
the position of Indians and tending to make it increasingly difficult for them to prosper
or even exist in the Dominion, and further anti-Asiatic legislation had been receutly
introduced and was now pending before the Union Parliament. - The purpose of this legisla-
tion was to empower urban auﬁmrities.compulsori]y to segregate Indians and confine their
rights of trading and of acquiring property to lhe limits of the areas assigned to them.”

Then he went on to sav:

“We have never doubted the right of South Africa to guide the course of their own
domestic and economic legislation, but in our view there are far wider coneiderations
involved in -this legislation than local economic polioy alome. In our opiniom they have an
important bearing upon the Empire as a whole, The proposed measures are not, in our
view, in accordance with those principles which bind the pire together in a community
of sentiment, and we hope this aspect of the proposals may yet commend itself to South
African opinion.” K

This matter wus raised by Lord Olivier in the House of Lords, and Tiord
Olivier being an exz-Secretary of State for India commanded great deal of
influence there. Tord Birkenhead, the then Secretary of State for India took up
the cudgels in favour of the Government of India. The result was the Cape-
town Agreement. '

o
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During the last three or four years attempts have been inade in various
ways to over-ride this Capetown Agreement and, as a matter of fact, to nullify
it altogether. The Government of India has made representations to the South
African Government. But 1 have not read anywhere any preinouncements
cimilar to those which were made by men like Lord Reading or Lord Hardinge
or Lord Curzon, .

Then there is another difference. The Government of Britain alwaye sided
with the Government of India in the fight for India's rights in South Africa,
but on the present occasion what do we find? We find Mr. Amery saying in
the House of Commons in reply to a Conservative Member that the Gov-
ernment of Britain had nothing to do with that matter. There had been no
correspondence even between the Government of Britain and the Government
of South Africa. The whole matter was left to the hands of the Government
of India. Now, it is a well-known fact that India is weak, that India is still
a subject country and in thig crisis to say that the matter was left entirely in
the hands of the Government of India was certainly a dereliction of duty on
the part of the British Government. When India becomes self-governing, India
will never invite the intervention of the Government of Britain in these matters,
but so long as India remains subject to Britain and the Government of India
remains a subordinate branch of the British administration, it is the incumbent
duty of the British Government to fight the battles of India. But, unfortunate.
ly, so far the British Government has not raised its little finger to help the
Indiun Government.

~Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
will continue his speech after lunch.
The Assembly then adjourned for Lunch till Three of the Clock.

The Assembly re-assembled after Lunch at Three of the Clock, Mr. Deputy
President (Mr. Akhil Chandra Datts) in the Chair.

Dr. P. N. Banerjea: Sir, when the House rose for lunch, I was discussing
two changes which occurred in regard to the South African question in recent
times. In the first place, I pointed out that whereas Viceroys like Lord
Hardinge, Lord Reading and Lord Irwin tobk a very firm stand in this matter,
we have had no pronouncement from His Excellency Lord Linlithgow on this
juestion. I also pointed out that, whereas on previous occasions the British
Government wholeheartedlv supported us in our efforts to improve the condi-
tion of Indians in South Africa and to prevent disabilities being imposed upon
ihen, the present Government of Britain had not lifted its little finger to heip
us. 'Now, in addition to these two changes another change has come about,
and that is the change in the aftitude of General Smuts.

My Honourable friend, Sir Raza Ali, quoted from the speeches of General
Smuts in 1926 and 1927, and I will not repeat them.. But theré is one passage’
which he forgot to quote, and which I will quote now. He said:

“A year ago I warned the Union Government that the effects of their policy would not-
stop in South Africa but would provoke a world’s conflict.”

Now, Sir, the same General Smuts, who. is credited with a great deal of
foresight in the matter of handling political situations, has turned his face and
what he now suggests is that penetration by Indians must be prevented. He
says that the country was faced with a position that in Durban, which was a
European city and which the Government were determined should remain a
European city, large-scale penetration was going on and in his view thig penetra-
tion must be stopped, _

Now the question is: Has there been a penetration? And is the present
attitude of General Smuts justified? To that the answer is given by no less &
person than Sir Shafaat Ahmad Khan, the High Commissioner for India in
fiouth Africa. This is what he says with regard to this Pegging Act:

“India has been subject to a series of humiliating laws which have deprived it of social
freedom and political r’iﬁ!xta. The community has been deprived of rights of representation

in local bodies and public services, in Parliament as well as in the universities. It s
1]
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denied admission even to hotels, cinemas, places of culture; is subject to colour bar, for

which history affords no precedent. It seems the greater the progress made by the Indians

the greater are the restrictions imposed on their development. ere was no justification
wl:atg'oever- for the Pegging Act. %?l:ere would have been no encroachment on the European

had proper provision been made for housing. Promises in this regard in the past 20
ar‘;e::, were pnof fuli,ﬁlled. In any event, the amount of penetration which took place did

zot justify the Act which had been condemned by world-wide opinion.”

’

e e dealt a heavy blow to the hopes for the ameliorstion of Indian
. ing Act h ealt a heav ow e hopes for the amelioration o
o Peg vgn : st;;ma which hadyaroused the conscience of the civiliu& world. The

itions. Tt ' : '
?cl:.dl}:t;gn;lsyed into the hands of Berlin and Tokyo which applauded it as propaganda against

the gg‘v&dsﬁthg: Shafaat Abhmud Khan is the holder of a respousible Pdsitiqn
and he iz not ap agitator like most of us. He held a very important position in
the University of Allahabad, and was a member of the Round Table )mfet:énce.

The question now is whether Durban is a European city. The population of’
Durban consists of 90,000 Indidns and 100,000 Europeans. Can it be called
a European city? Our answer is an emphatic ‘no’.

Then, again, what is the provision made for the residence of Indiuns. Indians
have been given a very small space within which they have to huddleé thera-
selves together, whereas the Europeans have kept for theémselves very large
and spacious grounds ii: which they can live in comfort.. Now the complaint of
the Indians is that they have to live in conditions which are most insanitary
aind they demand that in order that they may live in proper sanitary conditions
this bar in the way of Indians occupying lands in other parts of Durban should
be removed. 1s that not a just demand? Is that an unreasonable demand? 1
sy ‘no’.

)‘Theu, Sir, comes the question whether any discrimination is invoived in it.
Sonie of my European friends say it is not a question of discrimination. But,
then, what is it? If segregation of the Indian community from the European
conanunity is not.discrimination, what is it? And further, if vou give a very
«mall, space, a very small arca of land to the Indians and give large areas
«i land to the Europcans, is that not discrimination? It is discrimination of

the worst sort.

Sir, the next question is whether the moment which was chosen by General
Sinuts and his Government for introducing this legislation was an opportune bne.
Indians shed their blood in North Africa and West Africa in order to protect
South Africa from being invaded by Germany. And what has been qur reward?
Our reward has been humiliation. We have been ill-treated, we have been
humiliated. '

The question now is. what remedies should we adopt to have the Act repeal-
ed? While discussing the amendment of the Reciprocity Act yesierduy iy Hon-
ourable friend, Sir Cowasjee Jehangir, said that the application of the Reci-
procity Act would be a mere gesture of resentment. But is'a gesture of resent-
lnent an unnatural one in such circumstances? Humiliation after humiliation
Is being heaped upon us, and are we to remain content with what has been done
by the Union of South Africa? We may be powerless to raise cur hands
against South Africa. My Honourable fricnd says that if he had the power he
would act violently towards South Africa. But I would not go so fur as that.
'I-{a’vo We not the right even to show resentment? But our ‘European friends
I:Q :lu‘ tt’a.ke the same view ag Sir Cowasjee that we should not show any.resent-
qmﬁh‘oﬂw"ie_e Jehangir (Bombay City: Non-Muhammadan Urbau): On a per-
: ﬁd; t‘};’ép ﬁ}}ilﬁlo}r]l, Sir. I never 'said that we should not pass the Bill. T said
find that itl' w enlpassed and the rules made thereunder you will eventually
not do it I‘S METey u gesture of resentment. But I did not ray you should
! 0 1b. supported it. I do not know what my Honourable friend
is t;l’lkmg about, :

. P. N. Banerjea: A}l right. I accépt his explanation
ls)ll' sryOd Raza Ali: What does the explanation mean?
1. P. N. Banerjea: Whatever it may mean.
Sir Syed Raza Ali: Trade and commerce/ and nothing for the honour of Ixzjdziu.'
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Sir Cowasjee Jehangir: Mr. Deputy President, my Honourable frend, Sie
Sved Raza Al, is either hard of hearing or hard of understanding. 1f muy words
were not clear to hiin 1 am afraid it is not my fault. 1 can give him srguments,
but I cannot give him brains.

Sir Syed Raza Ali: God save me from my friends!

Dr. P. N. Banerjea: That is a very stale und coarse joke, whiely wus indulged
m by my Honourable friend, Sir Cowasjee Jehangir. My Houourable friend,
Sir Henry Richardson{ sai¢ that retaliatory action would have no effect.

Sir Henry Richardson: | said, no permmment effect.

Dr. P. N. Banerjea: | stand corrected. But it will have some temporary
effeci. Even if there be some temporary effect, we must have recourse to
retaliatory measures. But what is the concrete suggestion, alternative to
1etalintory measures? He does not believe in brute force. He says that brute
force has the other side also; it can produce evil effects. But them, what is
his remedy? He answers, let us send a delegationn. In other words, we will
have to go down on our knees and implore the Union of South Africa to give us
soree faveurs,

Sir Henry Richardson: I never said that. .

Dr. P. N. Banerjea: Then what is the meuning of going on u deputation
when our representations have been turned down without tlhe slightest degree
of consideration having been given to them.

Mr. Deputy President (Mr. Akhil Chandra Dattu): The Honourabls-Member
has one minute more,

Dr. P. N. Banerjea: What is the tinie given to me?

Mr. Deputy President (Mr. Akbil Chandry Datta): Half an hour.

Dr. P. N. Banerjea: [ took only ten minutes before Iunch.

_ Mr. Jamnadas M. Mehta (Bombuy Central Division: Nou-Muhammadan
Rural): Fifteen winutes. ' '

Dr. P. N. Banerjea: No, Sir. There is souie mistake. My friends here will
tell you that T spoke for 10 minutes. ' '

Mr. Jamnadas M. Mehfa: You spoke for 13 minutes.

M:. Deputy President (Mr. Akhil Chandra Dattu): I understand you spoke
for 13 minutes before lunch und now vou have spoken for I7 minutes.

Dr. P. N. Banerjea: Now, coming to the remedies I would suggest the fol-
lowing. In the first place, a rigorous application be inade of the provisions »f
the Recipréeity Act. Secondly, I would suggest that notice be given imme-
dintely to terminate the trade agreemient between India and South Africa.
Thirdly, I would ask Government o examine very carefully the articles in regard
to which we should prevent export or iinport. Eeconomic sanctions are needed.
Even if there is some slight economic loss to us the self-respect and dignity
of India demand that economic sanctions should be resorted to. Fourthly, I
suggest that the High Commissioner and the Trade Corumissioner should both
be recalled. This is the view of the Indian Congress in Natal. Lastly, there
ie the question of a common non-European front. Some of oar leaders are
opposed to this policy, but whether we are opposed to this policy or not, a
non-European front is bound to come in South Africn if the present policy - of
tl:e Government of that country is persisted in. Wg see in the debate on the
Pegging Bill the native representatives supported The Indian claims. That
is nn indieation that the common front is sure to come whether we like it or
not. These are mensures which will have to be taken by the Government of
India, and I hope the® Honourable Dr. Khare will show his courage. strength
n}r:rl resourcefulness to apply these remedies and will lose no time in applying
therm.,

Mr. Hooseinbhoy A. Lalljee . (Bombay Central Division: Muhamimadan
Rural): T rise to support the motion that has been moved. T must congratu-
late the Honourable Member on his having given us this very early opportunity.
I must also say that it is very seldom that we have heard from Treasury
Benches such n free and frank speech as my Honourable friend, Dr. Khare,
has delivered in thix House. I think he has placed before us all the faots
known to him and we can very well say that on these facts there is nn case
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jeft at all for the ‘South African people now to plead that sufficient indulgence
has. not been shown to them for their inhuman actions. May I usk my
friends on the Treasury Benches here as to the reasons why this country was
plunged in war against the South Africans, T mean Transvaal. If at that time
this country was plunged into war against the South African Transvaal for
reasons which were much less provocative, much less humiliating and much
less inhuman, I do not see how the British Government and my friends the
Furopean gentlemen can today tell us to put up with the present humiliating
and inhuman conditions? T repeat what face have they got now as our trustees
1o ask us to bear when they made us fight these very South Africans for much less
humiliation. Not only that but here we have got facts laid. before us from
the Treusury Benches to prove that®since 1860 promises were given to us for
evqual rights by Great Britain. My 1inain grievance therefore is against Great
Britain, who claims to be our trustee. Natal and° Durban have been always
in possession of Great Britain. They are today also of Great Britain. Tt is
this part of the counfry which we helped them to make prosperous and because
we supported, all this humiliation is being allowed by them to be practised upon
us. Remember these were not South African colonies. It is“the revenge that
the South African European people are taking from us for helping all along
the British to maintain Natal and in the war against them. The Honourable
Member in charge has just quoted as I have said the authority of no less a
person than Mr. Joseph Chamberlain, Lord Curzon, Lord Lansdowne and
others that it was the Indians who helped Great Britain to keep up Natal and
Durban for them from South Africans. It is because of all that and that alone
that in the first instance the South Africans are showering these humiliations
upon us and still here my friends opposite would tell us: have forbearance and
patience. Do they wish us to wait until we are thrown out into the sea,
because as they say they are our trustces. What is the position in India at
present. We are told by Britishers ‘You. trust us because vou are noi united.
1t is our care and bounden duty, our honest care to see that you people are.
happy. Nobody robs you. There is peace and order, that there is no humilia-
tion of one by another of you.” Your army, navy and your taxation which is
under us is keeping up your honourable position, your happiness and your
prosperity. For the sake of humanity in this world we are fighting with all this.
May I now ask my friends why in this great war this country has been plunged
in. Why we are asked and Why have we been giving you in this great war
our willing co-operation? It is because we believe and we wish that the
tyranny of one class of man ngainst the other shall not any more prevail. Tt
is only for this reason and no other. What right has Great Britain to take
those near and dear to me to fight in this war if not for this humanitariun
reason. Tf so, why should and hew can Great Britain now keep quiet when
we are treated inhumanly. Day in and day-out, we have been told they were
vleading with South Africa to resist and ultimately the High Commissioner
for Great Britain, we nre told, also intervened. No satisfactory reply was made
cven then. We are told we made a begging request to them to please hold on.
No reply is even then made and after all this humiliation what do we find our
great trustee doing, T mean Mr. Amery? He says as His Majesty’'s Secretary
of State for Tndia that they have got nothing to do in thisx matter with the. -
South Africans. ‘Why may T ask, because they are European and form part of
the British Empire. Why because they are in possession of the land which
we made prosperous and mow given over by the Britishers to South Africans.
A baksheesh on our nccount was given to them. Ts this fair? Is this a posi-
tion which Great Britain can justify before the world at large and at this time
of the year and more .particularly when the public in India are all asking what.
our trustees are doing for us. Can you say that you are doing your duty and
have been making an honest endeavour to maintain honour and prosperity of
your ward. T want to know from the Treasury Benches, I want to know from
Mr. Amery what right they have got to take my people to fight for others and
'f‘l:’)t for our ownselves. (An Honourable Member on the Treasury Benches.
Address the Chair.”) I am addressing the Chair, but I pointed to look
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towards you as you are responsible more than anybody else. It is not un
ordinary thing. T feel it. T am one of those who have been suffering. I want
you to go and have an experience yourselves as to what are the conditions in
East Africa, South Africa and Somaliland. T have been there, and I would
like very much” to see you there and then tell me how you feel. Just now
you have heard from your colleague you are not allowed to go to a post office
to post your letter except through a separate door and on a separate counter.
An Indian is not allowed to go to a first class cinema. He cannot travel with
an European in a first class compartment. There is therefore no use in saying
that you are looking after us. You have 2 millions of our people to fight in
the name of humanity.  Are not these South Africans worst than the Germans
and the Japs? Tt is a fact well known, which my Honourable friend, the
Member in-charge, has not brought out, that so far as the Asiatic laws are
concerned in South Africa, the Japanese are excluded, even to this day. al-
though he is an enemy of Great Britain. With the mighty British power
behind them, they have made this distinction. That is there on the statute
and no one can deny that even today a Jap can go there and enjoy equality of
status but not my Honourable friend, the L.eader of the House. You gentle-
men on the Treasury Benches are part and parcel of this trusteeship to look
after these and we helpless poor people, {An Honourable Member: “They are
helpless.””) I know we and they 4re helpless but our friends opposite will not
admit it. If you are helpless, then please make room for somebody else and
the sooner you do it the better. =Act according to your conscience. Tell us
frankly that you cannot do anything and see what we can do, if we are not
interfered with. Now, Sir, a lot has been said by my friend Sir Cowasjee
Jehangir here,—I am sorry he is not here—as to what will happen to those
two lakhs of Indians now in South Africa. Does he not know that it is their
care and their look out and those who have got dealings with them who have
got their voice and not the voice of Sir Cowasjee Jehangir? I do mnot know
which gentleman of the European Group has been to South Africa to see the
conditions there. Perhaps Sir F. E. James has been there, still T think he
would welcome South Africans even here into the European group. I do not
know whether strictly speaking & South African Boer'is a European or not but
ne would still grace the European Group Benches all right. If it serves their
purpose, they will even consider some other race as Europeans. A German is
an European and he would be admitted.

Well, Sir, the point that I was making is this that it is the people in South
Africa who are concerned. You have got ample evidence, you have got the
views of the Congress and you have got the views of the people that they do.
not want any more to 'remain in that condition and very rightly too. What
right have you then got to say that they shall remain there in that condition?'
Have you sent them any help at any time? Have you got any right to say
that you have become their grand-fathers or their trustees? What right have:
you got to consider something against their wishes on their behalf. The South
African Indians do want for sake of honour that you sever your connection from:
Boers and we and they are prepared to bear all the consequences. Why don’t
you declare war against South Africans, may I ask? You often say that some
people in India are against the present war and therefore you can put them into
the jail. But what about those large number of people who are helping the
present war purposes and yet their kith and kin are being ill treated? Must we
go and beg of these South Africans? Must we not even use sanctions againsé
them? Must we treat them as our equals here in our country? What is the
position today? The great Field Marshal Smuts in the last war and in this.
war has praised the sacrifices and boldness of Indian soldier and he is the
very man who in the midst of the war, as my friend Sir Syed Raza Ali pointed
out, arrogantly stands up and passes this inhuman Act. Not only that but
he ‘'sends out some South African officers. and I am ashamed and pained to say
that there are here South African commissioned officers under whose tender

.
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care our dear Indian soldiers are kept even today. Even if there are five
South African officers, I wish each one of them to be sent away. I say it is
u very risky thing that these people should be in India in charge of our soldiers.
We have never believed and can have no faith in these people, specially when
Field Marshal Smuts says that we are fighting for the cause of humanity, but
hL: himself does the worst kind of thing possible. Can you trust these people?
Why are you hesitating to take action against them? The South African Indian
wants it and we also want it. The last war by British against South African
Boers was also for such inhuman reasons. In fact, at that time there was
much less provocation than the present one. The present war which we are
fighting .is also for the same reason. We do not want to remain as slaves and
‘as dishonourable people. I think we ought not to countenance any more
speeches of the type which would tell us even now to consider this question
further with Boers. We have come to know definitely that the South African
Indians want us to take action and they do hope that all the 40 crores. of their
Indian brethren will not forsake them. They do not want to remain as
beggars, pariahs and as untouchables. They are prepared to bear all these
consequences. Why should you bother yourself about them?

[ have got record also to prove how they have treated the Japanese in such
circumstances. They wanted to treat them also as badly. Therefore the first
thing that the Japanese did was to tell them that Japanese navy was ready
and further that they would not buy their wool. As soon as that was declared,
a lurge portion of the real South Africans immediately said that the Japanese
should be treated as equals and they are enjoying that posttion. "At the
present moment, you are in a position to effectively tell them that we will do
all we can. It is a pity that although we have got Great Britain as our trustee,
Yet we cannot go to fight against the brutal men of the type of South Africans.
They are more brutal than the Germans and the Japanese. Still we shall not
do ali we can, this is painful.

recently some people have come trom Bouth Africa and they tell
us that the definite policy of the Boers is that throughout Africa Asiatics must
be removed except such of them as would remain as slave and on thf,n: suffer-
ance. 1 can also point out thet it was in 1918 when I had the privilege of
leading & deputation of East African people before the then: Viceroy of India,
Lord Chelmsford. At that time we proved to the hilt that it was a few South
Africans who went to Fast Africa who put up the English people there to remove
the Indians from East African highlands. That thing is still going on in the
British Colonies. This is A move which is not only against the South African
Indians but against Indians as a whole wherever they. be in Africa. I may
say it is designed aguinst all the Asiatics. They want to remove them from
those places where Europeans think it is their monopoly to live. It is since
1918 that this thing is going on. It is all a tall talk which is intentionally made
to wait for this and for that. Every day they will go on doing it. Here I am
very sorry to say, as the South African Indians now frankly tell us, it was
Meahsatma Gandhi himself who with the British officers in South Africa request-
ed, persuaded and forced the South African Indian not to join hands with the
people of the goil. They are 80 lakhs and they and we would never have come
to this position if we had co-operated. The Europeans in South Africa are only
16 lakhs from all over Europe and the Indians are 2§ lakhs. It is because of
such policy that all the Asiatics including Indians have to suffer and will suffer
still more. I am very sorry because of this policy and. I hope my friend Sir
Syed Raza Ali will also bear me out when I say that a man like Mahatma
Gandhi has made that mistake. It has been the policy—we now feel to believe—
ot Great Britain also to see that we remain there without any friends. Any
attempt made by the South African Indians to join hands with the people of
the soil who are being humiliated as much as ourselves or probably little more
has been and was being frustrated. My friend Sir Syed Raza Ali will excuse
me when I.say that he alsp advised as other Agents the South African Indisns

Sir, very
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at times as Agent to the Govt. of India to keep away from the people of the
soil. .
' Dr. P. N. Banerjea: But this advice will not be heeded any more.

Mr. Hooseinbhoy A. Lalljee: T am pointing out the policy that is there now.
The very serious policy is there that the Indians should be ousted not only from
South Africa, East Africa, North Africa and wherever they may be but.that
they should not come in contact with the people of the soil. Who is responsible
for this policy?

Maulana Zafar Ali Khan (East Central Punjab : Muhammadan): Why have
you forgotten Canada, New Zealand and Australia in this connection? There
also the same policy prewnils.

‘Mr. Hooseinthoy A. Lalljee: I do not know those countries; I am connected
with this country only. I have lot of dealings with them and my own near
and dear ones are there. )

I can tell you frankly that two things are quite clear to me. The morc timne
vou allow, the more difficult it will be for  you to do anything. The result
would be that you will see that Tndians there have got to come out here dis-
graced and starving. Tt is the definite and decided policy of South Africans
and other Buropeans to see Indians out of South Africa when they know that
‘Great Britain who claims to be our trustee is not going to do anything. Even
the Queen’s Proclamation under which T owe my allegiance to His Majesty the
King Emperor demands that my honour and prestige and position should be
protected. But what has been done? Has any soldier been sent to protect my
#onour? Has a single ultimatum been given to save my honour? T fee] British
Cabinet Members are not fulfilling the pledge that His Majesty has given mne
for owing my allegiance to him that he will proteet my honour wherever it is
outraged. It is most unfair, it is most disgraceful. Whatever little messures
we adopt, let us make a bold exertion to fulfill them. T have been speaking
on this subject since 1920. Many of my friends whom you may call agitators
or. seditionists, or whatever else¢ have been speaking about this. The Govern-
ment have now in their possession sufficient facts 1o demand of Great Britain
that she should uphold her trusteeship and fulfill her duty and the promises
given in the Proclamation that my honour will be protected. I am not satis-
fied with the steps that have been taken. You may pass this motion. If my
soldiers are to fight for the honour and for wiping out the humiliation that is

inflicted upon others, then we demand that our soldier should be at liberty to
fight for the honour of Indians first and foremost.

. Mr. N. M. Joghi (Nominated Non-Official): S;
very important question. o the ey 10, diso

ussing today o
But before I to ] P
would like to thank the Honoura oo hroper subject of discussion, T

. ble Member for Overseas D t

h)avm.g ugreed to my request and circulated to the Members :«g)pai;;n :fn ' tf}(l);

Z]lq\eggmgnBlll zm(}: afv;elry us;alful note. I would like the Honourable Member and
18 colleagues to follow the practice of complyin jith the

Members of the Legislature uld Nke te Cenliobtened o s

wherever we would like to be enlightened on
sn‘:b.ject. In- Great Britain on occasions like these, white paperg are issueg
giving full information to Members. Then, Sir, T would like to make another

remark in connection with the Honourable Member’s method of dealing with
this question. The House is aware that this Department has a Standing
Advisory Committee to advise the Honourable Member as well as this Legisla-
ture on matters connected with the Overseas Department. I feel. Sir, that the
problems which the Government of India had to consider regarding the Pegging
Bill were so important that the Emigration Committee should have heen con-
sulted. T know, Sir, that the Government of India had called a conference of
leaders of public opinion in this country and some Members of the Emigration
Committee were also invited. From a mere practical ,point of view, let me
admit very frankly that a formal meeting of the Emigration Committee could
not have given much more information or better advice to the Government of
India than the conference did. But, Sir. T feel that.when we are considering
questions in a legislature, it is better to be formal, it is better to be
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constitutional. The Legislature has appointed san Emigration Committee to
advise the Honourable Member for Oversess Depurtment. 1t is our right, our
constitutionul right to insist on being consulted in u formal manner. 1 know that
the Honourable Member until recently belonged to an orgunisation where peopls
outside the legislature gould-control Members of the Legislature and the Gov-
ernment. 1 would like the Honourable Member now to revert to the good.old
dewmocratic method of ‘giving greater authority to the legislature than to any
outside leaders however high their position may be. 1 would therefore like
the Honourable Member to follow hereafter the democratic method of consult-
ing his constitutional advisers. .The Honourable Member could hwve easily
called u mecting of the Emigration Committee, and invited the leaders or all
those people who were in a better position to give advice and join the weeting of
the Committee. 1 do not wish to dwell on this subject any longer.

As regards the problem which we have to consider on account of the passing
of the Pegging Bill by the Government of South African Union, I feel, Sir, that
the Europeans in South Africa have got a double policy. So far as the Indian
connnunity in South Africa is concerned, they would like to exploit Indians as
long us Indians would permit Kuropeans to exploit them. If exploitation is not
practicable, then the Kuropeans would Tike to squeeze out the Indians from
South Africa. They wanted Indian workers to develop their agriculture and
other industries, but they wanted them as indentured workers so that they could
exploit them and get cheap labour. When they could not do that and when
these workers were followed by Indian traders and some men belonging to other
professions, they wanted to squeeze out the Indiaun community at least to the
extent to which the Indian corumunity refused to allow to be exploited by the
European community for their own selfish ends. In securing this double
object, the KEuropean heaped upon the Indisn conununity all manners of
harassment, persecution and humiliation. Indisns could not own lands in
certain localities. They could not. trade without sorue restriction, they could
not travel on certain parts of railwaysand they could not truvel except on
certain parts of trams. They could not enter South Africa without restrictions.
Now, Sir, the Indian community naturally put up a stiff fight against this
persecution by the Europeans out of selfish motives, and I feel that it is my
duty on this occusion to pay my tribute of admiration to the South A:frlcan
Indian community for putting up a brave fight under very difficult circum-
stances. They have been continuing this fight for n number of vears zmd‘I hope
that in spite of difficulties and discouragement they will continue to fight in
order to secure a position of equality and full citizenship. I feel, Sir, that
these Indians who are fighting for their status in South Afriltfa are ﬁghtn?g not
only for themselves but for the status and dignity of the Indian community all
over the world.

Maulana Zafar Ali Khan: May T ask whiether the Indian people there have
got any franchise or representation in the legislatures?

Mr. N. M. Joshi: I never said that the Indian community in South Africa
has the franchise. Not only have they no franchise for the legislature but they
have no municipal franchise either and their condition is really one of humilia-
tion. But T feel that in their very difficult position they have put up a brave
fight. Let me also on this occasion pay my tribute of thanks to those
European members of the Union Parliament who stood by the Indian com-
munity and, in a House where Indians are not represented, represented the
case of the Indian community. The Indians have carried on this fight under
great difficulties. T have no doubt that we all agree that in this matter of
defending the rights of the Indian community in South Africa and in other over-
weas countries the Government of India have generally stood by the Tndian
community. But I feel that they have not done as much as they could. My
“Honourable friend Mr. Hooseinbhoy ILalljee was right taking the Govern-
ment of India to task and telling them that although they may have d"’":

‘ ssomething they have not done everything that was possible for them. T do no

.
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like the Government of India to be whining and say that Great Bntam or the
British Government is the trustee for India and should act as trustees. Cab-
not the Government of India, if they understand their strength and. if they are
a united body, compel the British Government to do what is right by Indians?
Government of India may be in a subordinate position and unable to do.certain
things against an independent dominion, but they can certainly tell the
British Government that they cannot carry on the goverfiment in India. And
they can say this in a united voice and I am sure the British Government will
do ten times more for the solution of this problem than they are willing 'to do
today. T therefore feel that the Government of India cannot free themselves.
from their responsibility for the position in which we now find ourselves. It
is true that steps are to be taken by the British Government, but we have got
strength enough. If the Government of India will stand united and firm they
can tell the British Government very frankly that they cannot go on adminis-
tering Indin if the British Government will not do justiee .to Indians in South
Africa or any other place. My Honourable friend Mr. Lalljee said that a great
blame lies on the British people themselves for our inability to secure justice
from South Africa. In the first plnce who are the people against whom our
people have to carry on the fight in Natal? It is the Britishers and not the
Afrikanders. Then Mr. Lalljee was also right in referring to what the Britisher
was doing in East Africa. On the highlands a German can go and live, an
Italian can go and live but not'an Indian. We realise why the British people
and the British Government cannot secure justice from South Africans; they
will have to do justice to Indians within their own territories. But we in' this
House must tell the British Government, and through the Government of
India, that something has to be done on this-occasion. We cannot tolerate
the injustice of segregating our people in South Afriea.

Let me assure you, Sir, that I as un Indisn am not anxious to live in the
neighbourhood of a  Britisher, nor are the Indiuns in South Africa fond of
living in the neighbourhood of Britishers. Today they may have ocoupied
certain parts in the neighbourhood of what may be called British docalitios.
because they have not enough space. It has been stated that for a population
of 24,000 Indians the total area of the locality is 200 odd acres, while six times.
that area relatively is given to the Britisher or to the European. And there-
fore if the Indian has sought to live'in the neighbourhood of the European it.
is not because he cares very much to live in his neighbourhood but because he
has no other space to go to. [ therefore ferl that the case of the Indian is very
strong, and if the Government of India will become firm and uge all the influence
which they possess they will be able to secure justice for our people in South
Africa. By nature I genemlly favour methods of negotiation ®=nd so also by-,
temperament, as long us it is possible to do so. But in order that it may be
successful there must be a desire for negotiation on the part of both parties and
not on one side only. I appreciate what the Leader of the European Group said'
that we should try the method of negotiation, but theréis & limit after which
it becomes impossible. I therefore feel that this House should give a clear
indication to the Government of India to use all the measures which it is
possible for them to adopt in order to secure justice forithe Indian community
in South Africa. We shall soon pass the Reciprocity Bill; let them give effact
to the steps which may be taken under that Act. I know it i a gesture but
let us begin with a gesture. If we begin the fight we may develop strength
while we continue the fight. Therefore let us do what we can under the
Reciprocity Bill. Let us also do what we can by using economic sanctions.
There is no doubt in my mind that if we. adopt economic sanctions this country
will have to make some sacrifices, but you cannot conduct a war and a fight
without makirig sacrifices. Therefore if this country wants to save the honour
of the Indian community in South Africa it must be ready to make sacrifices.



RECENT PEGGING LEGISLATION IN SOUTH AFRICA. 245

The Gov_ernment of India, I feel, should adopt these and other measures which

are possible, and if they find that on account of a position of subordination

they cannot do anything else to suve the honour of the Indians in South Afriea

they must tell the British Government that they will not be responsible for the
Government of this country. I hope, Sir, that this Legislature will give &

direct mandate to the Government of India . . . . .

Mr. Deputy President (Mr. Akhil Chandra Datta):

ber has one minute more.

Mr. N. M. Joshi: . .. .. to take all the necessary steps to secure justice-

and to safeguard the honour of the Indian community in South Africa, and if

the Government of India cannot do it, let the Government of India

4 r.. go to the Dritish Government und tell them that they will not be:
responsible for the governance of this country. .

Mr. K. 0. Neogy: I think I can honestly congratulate the Honourable
Member in eharge on having, after all, made up his mmd to give us a very
brief gist of the correspondence sand the negotiations that went on between
the Government of India, His Majesty’s Government and the Union Govern-
ment, after having stoutly refused two days ago to tell us as to whether there:
was any correspondence still subsisting between them.

Sir, as far us I could hear the Honourable Member, I was greatly
interested in the chronological summary of the negotiations which he gave, and
if there was one item in that chronological summary of events that interested
me niore than any other, it was the reference about the last répresentation
—may be the last or it may be about the last—inade by the Government of
India” to the Bouth African Government on this question. As far as I could
follow, the gist of that representation was that the Government of India was
prepared to agree to thix Bill being pussed on condition that it would not be
put into operation except at the diseretion of the (iovernor General. Now:
Sir, T wonder if the Government were misled on that occasion by the rather
mischievous analogy of the position of the Governor Geueral under the Consti-
tution in India. The Governor Gemeral in South Africa is the head of a
responsible (Government, and he has no discretionary authority either to
suspend action under any legislation, or to take any positive action there-
under cxcept on the advice of the Ministry. The Government of India seemn
therefore to have definitelv capitulated on that occasion, in making the
stipulation that this Bill might be kept hanging as a Damocles sword over the
Indinn community as ‘‘a guarantee of good behaviour'’,—I think I have taken
down these words accurately. I hope I am expressing the sentiments «f the
Honourable Members on this side of the House when 1 say that Indian opinion
will condemn this action of the Government of India in no measured language.
It amounted to a betrayal of the trust which the Indian people had reposed
in the Government of Indin. 8ir, this reminds me of the remark made by a
high authority like Sir Raza Ali when he referred to the fact that the policy
of the Government of Indiu in these wnatters definitely underwent u change
since 194]1. That is the year when the new Overseas portfolio was created
as A separate responsibility for an Honourable Member. That is the year
which saw the expaneion of the Executive Council and the inclusion of a
larger number of Indians than were in the Executive Council before. Sir, the
experience of Sir Raza . Ali only confirms the general impression that the
expansion of the Governor (eneral's Executive- Council by the inclusion of &
larger nuinber of Indians has led to demoralization all round. Sir, I should .
very much like my Honourable friend to tell us as to whether, apart from
making supplicatory representations now and again on occasions when the South

frican Government pussed any measure of this type, and apart from being
on the défensive, the Government' of India has adopted a positive and cons-
truetive programne for the purpose of safeguarding the interests of Indians
abroad, and, if so, what has been their policy in regard to South Africn?
Have they ever urged the granting of franchise to India with any determina-
tion? I am reminded of the fact that in the year 1936, the native population

The Honourable Mem-
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of South Africa secured representation on the Union Legislature after u long
continued struggle and, if 1 am not mistaken, it was about thut time that
the Indian demand in thut behalf was also voiced very strongly in South
Africa. 1-'should like to know whether the Govermment of Indiax at that
time, or before, or thereafter sufficiently urged the claim of Indians residing
in South Africa for franchise.

Sir, my Honourable friend, Sir Henry Richardson, was looking to the [uture
und he wuas hoping that the future would solve some of our difficulties. As
the present measure is « result of the antagonism displayed by Britishers
more than anybody else in Natal, may I ask him 'what he and his community
in Indin are doing for the purpose of securing the minimum franchise for
Indians in the Union of South Africu? Are thev in communication with their
compatriots? 1 dare say, Sir, they have many means by which they can
hold communion with their compatriots in South -Africa.

Now, Bir, 1 find that while the Indian Congress in South :Africa held a
ispecial meeting in Johannesburg in June last, the President stated, zmong
-other things, that the passage of this measure wus possible because the Tndmps
were the only section of the community without representation on the legis-
lature. - 1t is therefore a very'serious matter. It won't do for us merely to
consider a retalintorv measure now, or hereafter, or to trust to the future to
tuke care of the Indians in South Afriea.

[At this stage, Mr. President (The Hounourable Sir Abdur Rahim) resumed
‘the Chair.

1 wonder if either the Government of India or the European conumunity
in Indis think that it is any part of their duty to tauke any action for assisting
the Indians to get the minimum franchise rights in South Africa so that in
fture they can fight out their own battles instead of having to depend upon
us here and the influence of Indian opinion to help them whenever Ehey are
in trouble. When I heard my Honourable friend, Sir Henry Richa , I
was reminded of the observations innde by Field Marshal Smuts while speak-
ing on this Bill. The observations are to this effect. He made it plain that

he did not like the Indians in South Africa to look to ontside ngencies for help
in these matters. He said:

‘‘At present they invariably Jook to the Government of India, but hat i
-of time they would leam‘toylook to public opinion . - .If”m, ut 1 suppose that in course

I do not know which public opinion he meant—

.. . and to the European community in Somth Africa for justice and fairplay.”’

1 believe, this might find a response in the heart of Sir Henry Richardson,
and he might think that the Indians should not aspire after franchise but they
should look up to the European community in Natal for justice and fairpiay.
He continued : '

_ “But at present their weakness was that they i
in that way the mode of solution was more difficult
My honourable friend says that we are in a helpless position and * that
nothing that we can do in ‘this Legislature or in this country can possibly help
our hrethren living in South Africa; T am not of that pessimistic mood. There
must be something which can be done. The Field Marshal has found it diffi-
cult to withstand the impact of public opinion in India, otherwise he would |

be the last person to complain that the Indians in South Africa should appeal
‘to Indian opinion in India.

mmedjst.ely appeal to outside opinion and

The other point to which reference was made by my Honourable friend, Sir
Raza Ali and which also intrigued me very much, was that the position of the
Agent General in South Africa has been reduced to that of impotence. I
very much hope that the Honourable Member is going to reply to this point.
1 am bound to accept the high authority of my Honourable friend in making
"this statement. But he is reinforced in this particular opinion by certain
«observations which Dr. Malan, the Opposition leader, made.' Dr. Malan, it may

L]
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be remmembered. was the Minister-in-Charge when the Capetown Agreement
was concluded and this is what he savs:

“The appointment of the Agent General for India hud been made for quite a different
reason than for what his presence in South Africa is today. Today, the prescnce of the
High Commissioner for India meant unfair interference by unother country in the affairs of
Bouth Africa.”

~ The Honourable Member owes an explanution as to what this signifies.
We are in the dark as 1o what may have huppened in. the closed chambers of
the Government of Indiu in this regard, but 1 am afraid the House will be
disposed to ugree with Sir Raza Ali that by the action' which the Government
of Indin has taken in this matter they have weakened the position of the-
High Commissioner. Nobody seems to want the High Commissioner.

Mr. N. M. Joshi: For giving him a higher title!

Mr. K. 0. Neogy: By that they have mude him poweriess. aid. impotent.
Indian opinion does not want the High Commissioner for India.
Indians in Bouth Africae do not, Here we have responsible Members of Par-
liamnent in South Africa asking for the recall of the Agent General. Is it digni-
fied for the Government of India in these circumstances to igsist upon the
continuunce of their High Commissioner in South Africa?

~ We have been warned as to the pcssible repercussions which retaliation on

the part of India might produce to the prejudice of the interests of Indians.
in South Africa. A-note of prudence and caution was sounded yesterday on
this point by iny Honourable friend Sir Cowasjeer Jehangir, and the sume
puint has been ewnphasized by Sir Henry Richardson. Sir, it is really a
matter of national seif-respect, and as has already been .pointed out by the
speakers, the Indians in South. Africa do not want to live in such conditions
of degradation and humiliation. Who are we to adopt an uttitude of prudence?
Who are we to advise them to keep quiet and put up with indignities and insults
of this kind?” The Indiuns in South Africa are looking to us for support in
this matter.

Now. Sir, when I consider the situation in India at present, I find that
people are dying in the streets from starvation. Can the South Africans be
in a worse position, supposing we tauke any retaliatory aetion? Last autuimm
as u result of the “Black and Tan’' policy pursued in this country in ‘Delhi
and other places under the suspices of the Government, innocent Indians were
shot like purinh dogs. Can the lot of Indians in South Africa be any worse
if we adopt retalintory 1eansures? As part of their policy of reprisal, responsi-
ble officials employed the military and the armed police to insult our women-
folk in different parts of the country last autumn. Can the lot of South Africans
be any worse if we pass measures of retalintion?’

Sir, even if there be any risks involved in this' measure, we must be pre-
pared to face the consequences, and therefore [ have great pleasure in
supporting all the various suggestions that have been made by my Honour-
able friend Sir Raza Ali and my leader. Dr. Banerjea: o

Mr. Govind V. Deshmukh: Sir, after all that has fallen from so manv Mem-
bers in this House, I will be very short. From the speech of the THonourable
the Member for Indians Overseas two things are clenr.  First of all Lhat the
Giovernment of India counts for nothing with the South African Governent.
Their representations count for nothing. The Government of Tndin in their
opinion is nothing but dirt. Now, another thing which has given me great
hopes is the Honourable Member’s remarks when a guestion was put by, T
think, Sir Cowasjee Jehangir or a member of the European group, to be quiet,
patient end concilintory. He said that thefe were ocensions when it was neces-
sary to be so but there was a limit to carrving on negotiations and to be
conciliatory. : .

8ir Cowasjee Jehangir: May I point out thnt I never said that the Honour-
able Member should be conciliatory or that this House should be cenciliatoty.

Mr. Govind V. Deshmukh: But there wus this remark and there wns this
reply: ‘‘There is a limit to carrving on negotiations’. Then there wus an
enquiry whether the Capetown Agreement still stands and the Honourable
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Member said, ‘‘I think so”’. Well, that Agreement does still stand. Tet us
not be under any delusion. If you think that that Agreement is going to help
you, that that Agreement has not been relied on as the basis of representations
by anybody up till now, then you will be very wrong in supposing so. Let me
tell you, Sir, the pathetic history of how the Government of India was feeling
helpless and their negotiations not listened to.

When' this Act was thought of in 1941 representations were made in 1942 by
the Natal Indians Association in which they were . prepared to accept certain
voluntary restrictions, so that they may be free to carry on their trade. Then
when the Pegging Act was on the anvil on the 9th April 1943, there was & re-
presentation by the Natal Indian Congress and in paragraph 4.of their re-
‘presentation they specifically mentioned ong of the conditions imposed, wviz:

The Union Government further believe in and adhere to the principle that it is the daty
of every civilized Government to devise ways and means and tg take all possible steps for
the uplifting of every section of the permanent population to the full extent of their
_capacity, and press and accept the view that in the provision of eddcation and other
facilities, the cohsiderable number of Indians who will remain part of the permanent
population should not be allowed to lag behind other sections of the people.”

Then in clause 5 they say, ‘‘You have broken your promise, the pledge which
is embodied in this Cape Town Agreement which wag arrived at voluntarily
betwe~n the two Governments.”’ Then in para. 6 they say: ‘‘While we main-
tain that the final determining factors should be the Cape Town Agreement’’,—
they refer to the situation. 8o, it is evident that this' Cape Town Agreement-—
whick had been arrived at voluntarily between the two Governments represented
there by different parties—is not going to help us, That has been treated by
the South African Government as a scrap of paper. The Act was assented to on
28th April 1943. The policy underlying this Bill is anti-Asiatic, which means,
a racial policy. How can it lie in the mouth of a South African to say ‘‘See Hitler
or look ‘at this Nazism’’, when the South Africans themselves are persecuting,
or hounding a particular community or race from their country? Is it open to
them? It is open to us, to say that these are bad things. But how does it lie
in their mouth to blame Hitler, or to blame Nazism ?- Are they in any way

. better than what Hitler is? Hitler is at the utmost persecuting a particular
community. But here the whole Asiatic™ race is being hounded out of South
Africa. It is all right to say that the war effort should be made, that we should
kill Nazism. We do not say that we should not kill Nazism, but let these peopls
be true to the principle, who want us to shed our blood for their safety, who
want ue to shed our blood. so that their civilisation may be preserved. It is
shameful on their part, when they want us to shed our blood for them, not even
to pay the slightest respect to our claims, It has.been said that these are war
times, no measure like this should be passed, nothing should be talked about
these people because it would be against our ‘interests. As a matter of fact, if
those people had cared anything for us, the first thing that they should have
done, as the Americans did, namely, give up their extra territorial rights in
Chinn—these people should have voluntarily said, ‘“No. Indians are helping
us. Annul this Pegging Act that we have passed’’. But they stick on to their
present policy, they persist in it, in order to increase ‘the persecution of Indians.
Tt was said that all that this Act does is, it insults, it is insulting, it is disgrace-
ful and that sort of thing. No. It is more than that. It does not merely
touch your honour. It touches your  stomach, because it prevents you from
carrying on any trade or any business. As a matter of fact, they have made it
impessible for you to live in that country in any place. They have said so:
‘“We want white Durban. We want white South Africa’”’. When they say 8o,
what earthly reason is their for them or for any Government which is their ally
to say to Indians, ‘‘Be quiet, be peaceful”’. How does it lie in the mouth of
apybody to say, ‘‘Be conciliatory.”” It appears from the history that has been
given to us,—negotiations only were carried on. Was anything done by the
Government of India except negotiation, except making a few representations?
How long shall we wait? Would you be prepared to do anything, or would you
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still sit quiet? If you do not want to do anything, if you do not wish to take
any action, what course do you suggest? Negotiations were tried and these
have failed. , ‘

Now shall we sit with folded hands? If I had my own way, if my Govern-
zaent had been a thoroughly Indianised and representative and respousible (Gov-
crnment, the first thing that I would have done would be this. I would have
said, “‘Now, I am not going to co-operate with you in war.” I would have
gsaid to the British Government, ‘‘1t is your business to settle this affuir. . Other-
wise you do not know what the effects of this sort of unti-Asiatic poliey would.
be’’: Once 1 had made a speech on the floor of this House'and I said, that in
the last war, at the time of the Treaty of Versailles, Japan insisted on raciul
equality. Japan wanted that clause to be included in the Treaty of Versailles.
Mr. Hughes the Australian Minister, now an ex-Minister, then objected, and
that chjection was raised on the representations of His Majesty’s Government.
What sympathy will His Majesty's Government have? If they are going to in-
struct their own Ministers and others in this fashion, what help can w¢ get? 1t
comes to thi# that the policy of conciliation has failed, the policy of waiting wnd
seeing will certainly fail. It is not going to help us any further. If with this
background we proceed further to see what should be done to redress the griev-
unces of our countrymen in South Africa, I say, apply the amended Reciprocity
Act av once. It has been said thet it is a gesture. I do not want the idea to
go abroad that it is merely a gesture. It is a weapon and I want to see it used
as a weapon. If you possess an inferiority complex that this will not work, that
it will be nothing but a gesture, that the House wanted to make it a gesture and
that people should understand that it is nothing but a gesture then we shall not
be able to do anything. You may possess that inferiority complex. I say, can-
not you shed that complex and rise to the occasion? - If you cannot rise to the
oceasion, you do not deserve to be in the place where you are; it will be better
if yon make room for others. Let us give up this inferiority complex and 1
should usk the Honourable Member to put this Act into force at once as far as it
possibly can be done and should be done, and not leave it as a mere gesture.
That will eertainly mean that he will have to be very prompt in making jules.
The muaking of rules should not be postponed to such a date that Indisus in
South Africa will have to undergo more difficulties and sustain more disabilities.
It was suggested a sort of a League of all the nations of the British Common-
wealth to decide questions like this, whether a particular method is justifiable or
not and that there should be a unanimity of opinion if any decision was to be
arrived at. Knowing as we do that we shall be alone, there will be no one on
our side, I think it is plain and apparent that, if we want anything, if we want
to remove any disqualification, that disqualification will mever be removed
becaure there will never be a unanimous decision in our favour.- If justice wus
2 thing on which everyt!ling-was to be decided in this world, then justice was on
our side. The whole history given by the Honourable Member shows beyond
doubt that justice is on our side. It is not only he who makes that statement,
but Mr. Winston Churchill said that justice was on our side. But for our sol-
dier, but for our labourer, but for our artisan, these colonies would not have
besn developed at all and they would not have been living in comfortable
countries, prosperous countries but might have been living perhaps in marshy
lands infected with all sorts of diseases. It was the Indian who was the pioneer
in those colonies, who put them in proper order. The white men are now turn-
ing out the brown. .

Tt has been said, ‘‘Oh, all' right. What other sanctions are there?’’ Some
sanctions have been cited by Sir Syed Raza Ali. He has mentioned wattle and
wattle products. He has also suggested that food grains should not be exported,
also that gunny bags should not be sent. But then it is asked, if you stop these
exports and imports, in other words, this trade, what will happen to the Indians?
We are more careful about the Indians in South Africa. We are more anxious .
about their interests than they are. That is what the Britisher used to 3ay.
The Britisher said and says to the Indian ‘You do not know your interests’. He
does not want to do anything. He sits quiet and tells that we do not know our
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interest. You are saying the same things. You ure inactive and you want others
to be inactive. Who is going to suffer the results. Sitting quiet has not inproved
‘matter.. The histcry of this matter from 1860 to 1943, if it proves anything,

bas proved that the Indiun has been continually losing ground. He was zon-
fined te a particular ares. Then he lpst the franchise und trade thereafter.

They are continually losing ground. It is a history which is painful to any

Indian who is keen about the interests of his nationals in South Africa. It is

thercforegyery desirable that this Act should be put into effect and other
weasures also such as trade. 1 do not care how many people there wre in Gov-
erninent service toduy. You can sack them. Tt is not a question as to how
many there are. 'There are a few-persons. What does it matter? They 1nust-
represent to their Government and complain. My friend Mr. Lalljee gave you
an inktance about the Japanese. Let me tell you the whole story as 1 learni
from u gentleman. He is not a man who sits at the thble and does some clerk’s

business. He is a trader who carries on export and imiport business. [ put to
him this-question: ‘Do you mean to suggest that if this trade was tb be stopped
the South Africans will not suffer?” He says ‘I carry on that trade’. Todny the
Textile Association is of the opinion that the trade should be stopped. When you
have instances of men who are carrying on business, whose interests are likely
to be affected, when they tell vou ‘please do this thing” because that is the only

way to save us, is it too much for me or for any Indian to ask the Governinent to
do it? If anything, they ure likely to win and not lose. The instance was given

of a Japanese. This instance was also given to me by another man who has got
trading business. A Japanese was insulted. He went to the Consul for
Japan who protested to the Union Government. There was a regular debate in

the Parliament. One man got up and said ‘Look here, if vou are not gojng to

improve matters, do you know whut will happen. The Japanese navy will be
at our shores’. In other words, they are afraid of force. The will and the

authority and the sanection behind this Government is Tacking. Otherwise,” we
have soldiers who are second to none in the whole world. As T said, we gre in a

very unfortunate position. In the South African Parliament, the Afrikander
said that the Japanese navy will be at their shiores. That made them think.

Side by side with it, there was a representative of the farmers. He said “*T do

not care who lives here and who does not live here. We are carrving on a wool

trade with Japan. If Jupan tomorrow stops this ttade. where will we be?”’

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Metuber's.
time is up. ‘

Mr. Govind V, Deshmukh: I am closing my speech. 1 suy that the Recipro-

fi‘ty Biil should be put into force and also the other sanctions should be put into
orce.

Nawabzada Muhammad Liaquat Ali Khan (Rohilkund and Kumaon Divi-
sions : Muhammadan Rural): Mr, President, there is hardly any point which
has been left, out in the debate which has taken place on the motion of the
Honourable Member for Indians Overseas. - Let me compliment my Honourable
friend Dr. Khare on the very. lucid = survey that he gave of the position of
Indians in South Africa from the very beginning. This question of racial dis-
crimination against Indians is not & new one. It has been a very serious
problen) for the last 80 vears or more and this Pegging Act, the smutty act of
Field Marshal Smuts, is the last struw on the camel’s back. As soon as this
legislation was placed before the South African Parliament, n wave of indigna-
tion -and resentinent passed throughout India, from one end of the country to
the other. There was not a single Indian, of any school of thought, who did not
condemn the action of the'South African Government. Tt was not only the
noun-official opinion but even the Government of India resented this last action
of . the South African Government. My Honourable friend Sir F. E. James
who is one of those Members who choose their words very carefully and always
mean what they say, did not mince watters when he stated that it was a sad
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day for the British Empire that a thing like this had happened. He is not one
of thoge who do nqt understand the distinction between various forms of expres-
gion, I eptirely agree with him that it ig this Empire mmentality which is res-
Pponsible for this tragedy. My Honouruble friend Sir Cowasjee Jehangir tulked
of a commonwealth of nations. The British Empire is not a Commonwealth of
Nations. It is an Empire or a ‘‘Corporation of exploiters’’. As long as India
ig .not & frea country, we cannot by any stretch of language call this British
Empire a  Commonwealth of Nations, When India is fres, when India is
independent, when. India is on equal terms with other parts of the British
Empire, only then I think we will be justified in using this expression. T am
sure that.if India today had enjoyed all those privileges, all that freedom which
is enjoyed by other Dominions' and England, the position of our nationalg in
South Africa would not have been what it is today. And we would not have
been in this helpless position. 8ir, it has been our misfortune in the past that
we have always felt satisfied with noble phrascs and sympathetic words and
Field-Marshal Smuts, let me tell him from here, has played that game too
long. Indis is no longer a country which will be satisfied with mere words or
noble phrases. India will look at the action of every nation as far as ite

interests are concerned.

It"is reslly most unfortunate thut His Majesty's Government have not
played their part properly in this dispute. 1| repeat it that Mr. Churchill,
whose voice today is the voice of the British Empire and not only the British
Empire but the United Nutions, has not attached that importance to this
question which it deserves. We were told, and rightly so, by my “Honourable
friends the Leader of the European Group and Sir Frederick James that it
was 4 tragedy that at o time like this when the British Empire wus fightlig for
the freedom and independence und for the honour of thé peoples of the world,
& thing like this should have happened in a part of that Empire. But that is
not énough. T want to know what concrete action have the British ‘Government
taken in bringing it home to the South African Government the seriousness of
this problem. The Honourable Dr. Khare this morning only mentioned, as'far
as I can recollect, that the British Government wrote to their High Commis-
gioner in South Africa. We are not aware what was the language in which
that communication was intended to be made to Field Marshal Smuts. The
Prime Minister of England is not the one who does not know what to say and
when to say or who does not know what his words would mean to the other
party. I have no doubt in my mind that if the British Government hud put
proper pressure on the South African Government they would not have taken

the action which they did.

Mr. President, it is all very well to pay compliments to the Indian troops
who ‘have gone thousands of miles away from their native shores to fight 'the
battles of this British Empire that they are second to none as far as their fight-
ing qualities are concerned. But is that the only use for which the Indians
are made? Is that the only consolation which the Indians are tq get that they
ure second to none where the shedding of blood is concerned? "1 wann Indiaus
to be second to none where equal rights and equal opportunities are concern-
ed. The Indians are considered fit to die on the same battle-fields with the
South Africans, but they are not considered fit to breathe the same.air in the
country where they have made their home. This, I think, is & very black spot
in the British Empire, and if it is the earnest, honest and sincere desire of the
British Government that- those countries, those nations, which are today part
and parcel of the British Empire should remain for ever in that Commonweslth
of Nations which the people of Great Britain are dreaming of, then it is abso-
lutely necessary that all the peoples of the varicus countries in this British
Empire and the fufure Commonwealth of Nations should receive equal trest-
ment. As long as there is this racial diserimination, I, for one, shall never esil
that a Commonwealth of Nations of free peoples. And let me tell you that if
ever this combination which is in existence today crumbles to pieces, it ‘;;’“ld
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be due to this racial discrimination. There is nothing that hurts more the self-
respect of a nation than racial discrimination. The speeches that we have heard
on the floor of this House are an eloquent testimony to the strong feeling
which every Indian has over this question. '

My Honourable friend, the Leader of the European Group, stated that
negotiation was really the best way of finding a solution. I am in entire
agreement with him. Has the Indian Government ever refused to negotiate
with South Africa? It is the South African Government which has refused
even to consider the proposals that were made to them by the Government of
India. It is not & Government of irresponsible people; it is not a Government
of so called agitators or those who are considered as always out to give trouble
to the Whites. It is a Government which is. considered by the British people
and the British Parliament as a responsible Government and a Government
which would never make any representation which would be anything but fair
and just. But how has the South African Government treated this Govern-
ment of India? It has treated it—I hope my Honourable friends who are part
and parcel of this Gqvernment will forgive me—with contempt, and I think it
has treated it with contempt because this Government deserves contempt. This
Government has not got that back-bone which is necessary for every Govern-
ment to have. Sir, we do want to negotiate. 1 do not say that we do not want
10 negotiate with South African Government. But I want to ask my Honour-
able friend the Leader of the European Group that if the other party says: ‘I
do not want to negotiate, not only do not want to negotiate, I do not even want
as much as to hear what you have to say’’, then what would you do? What
should India do? Are we to sit helpless? Are we only to satisfy ourselves by
saying that this is kismet. 1 think we have suffered too long on account of this
mentality. We must get rid of this kismet mentality. We must now adopt a
new nentality, we must change our mentality from’ that of depending on kismet
to that of depending on action. Certain proposals have been made by my
Honourable friend 8ir Syed Raza Ali who, if I may say so, is an expert on this
question in this House. I do request the Government to consider those pro-
posals. I want you to get rid of this idea that we are fighting a war.” We are
fighting a war, for what? We are fighting a war for the honour of every nation.
Are we going to sit idle and see our nationals ill-treated and humbled because
we are fighting a war? Is that any reason why we should sit quiet? If other
mations, who are really to get more benefit out of this war than we would, had
considered it as an important factor, then I am sure the South African Govern-
ment would not have taken this action. War or no war, Mr. President, I do
earnestly appeal to this Government to take the strongest possible action which
lies in their power in this matter. To my mind the honour of a nation is greater
than anything else. It is the duty of those who are sitting over there to safe-
guard and protect the honour of the peoples of India wherever they may be.

The Honourable Dr. N. B. Khare: Sir. hefore replying to the dcbate and
the points raised during the course of it, 1 associate myself wholeheartedly with
the condolence expressed by my friend Sir Syed Raza ALl over the death of
Sir Patrick Duncan, the Governor General of -South Africa. My Honourable
friend Sir Syed Raza Ali who was the Agent in Bouth Africa and who knows
all about it has raised a point that in changing the designation and changing
his function, he has been degraded and his dignity has been lowered. I do not
think so, Sir. Because the High Commissioner in South Africa does not now
represent the Indian people In South Africa, but the Government of India, that
does not mean that his dignity has been lowered. It means on the contrary
. thay his dignity is enhanced. Besides his advice is always available to Indians
there who wish to seek his advice, which is freely sought and as freely given.
There is no difficulty about that. Formerly he was only Agent General, he is
now more or leas an ambassador in S8outh Africa. . '

Mr. Hooseinbhoy A. Lalljee: Ambassador? What are his duties? Wha
dre his functions?: Co
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The Emonublc Dr. N. B. Khare: He carries on negotiations as ambaesador '
batween two Governments. That is all I can say.

Bir 8yed Raza All: Not very illuminating.

The Honourable Dr, X. B. Khare: But yet cogent.

Another point was made by my Honourable friend Mr. Neogy that he has
becoine impotent. No doubt that is so. So far he has failed in giving redress
to Indians there or to receive any respect for the negotiations carried on by the
Government of India. That is & fact which must be admitted. We hav:2
admitted that freely. But I can tell the House that his presence there is
resented as an interference from another Government to that Gevernment and
they think that if he goes away it would be a good riddance. That does not show
that be is impotent, but it shows that he is a sore in their eyes.

1 am sorry, Sir that when I gave a short summary a cryptic summary of
telcgraphic communicption that passed between these two Governments, per-
haps I conveyed a wrong impression hecause it was cryptic. But I could not
help it. That led my Honourable friend Mr. Neogy to charge this Government
with capitulation. That is not a fact. Representation as suggisted by him
was not in fact made to the South African Government. The fact is that some
Indians in South Africa expressed that they were prepared to go to the extent
that the Act should be passed but kept in suspense. That was whuat we told
the High Commissioner, that as a last resort he should convey that desire of
South African Indians to the Government of South Africa. In fact it was
neve+ done and the Government of India was never in agreement with it, but
was always against it.

My Honourable friend Mr. Joshi has raised the point about the Standing
Emigration Committee. I think a couple of days ago, I declared in this House
that T would call a meeting of the Standing Emigration Committee during this
Session.

An Honourable Member: Better late than never,

The Honourable Dr. N. B. Khare: That is a matter of opinion.

[ have called a meeting of the Standing Emigration Committee to be held on
ihe 7th August. This Session is going on for some time. That shows how much
I value the advice of this Committee, I value the advice
that this Committee would tender me. No doubt I first called
some people but that does not mean that I want to subtract from the
value of anybody. I called a meeting of certain private gentlemen whom I con-
sidered representative of different schools of thought in India. I thought I
should get some directions from them first, and finally I wanted to call a
meeting of the Standing Emigration Committee. I wanted t» place before
them all that I gathered from the meeting of the private gentlemen referred to
Ly me and then seek their final advice. Does it show scant regard for the
8tanding Emigration Committee or the highest regard?

Another point has been made that Indians have no franchlse in Bouth
Africa. It is a fact that franchise has been taken away [romn them. But the
Government of India have urged their claims, and the South Africun Govern-
inent knows it. It was also said that the native population even though segre-
gated have got representation, but not Indians. The representation which the
native population enjoys is not direct representation at all. They are represent-
ed by one or two Europeans. Surely I do not think Indians want such repre-
sentation.

Bir Syed Raza Al! Out of five, three are in the Senate and two in the
Assembly.

The Honourable Dr, N. B. Khare: Sir, I think there are vo other points

raised in this debate which call for any reply from me. I ussure the

8rM.  House that whatever suggestions have been made in this House will

be carefully and anxiously considered by me and it will be my duty to do all T

can in this matter. I can assure the House that I shall do whatever I can

subject to the limitations T have. That is all T have to say on this measure
and I thank all Honourable Members for their valuable suggestions.
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. Mzx, President (The ‘Hanourable Bir. . Abdur - Rahxm) 1 will . firet put the
"amendment of Mr, Deshuwukh to the House. The question is:

“That the following be added at the end of the motfon ¢ '

‘with a view to enforce the Racxpromty Adt, and ‘:dopt measures to redress the . gmnnees
of Indians in South Africs’." B

Sty

The motion was adopted s

Mr. Pregident (The Honourable Sir Abdur ‘Rahim): Now l will put the
amended motion to vote. The question is:

[REI Lt

*“That the position arisihg out of the recent pegging legislation in South Africa ‘be’ taken

into comsideration with a view to enforce tha Reciprocity Act and sdopt measures to redress
the grievances of Indians .in South Africs.”

The motion was adopted.

The Assembly’then adjourned till Half Past Two ‘of the' Clock on Monday,
the ..nd August, 1948,

{
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